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of the Joint Committee of the 
Houses on the Bill further to 
amend the Drugs and Cosmetics 
Act, 1940 be extended upto the 
2nd December, 1963.''' 

Public UndeTtalcing. 
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COMMITI'EE ON PRIVATE MEM- ~  ~ ~ ~  'fiIlrnT ~, W<m 
BERS! BILLS' AND RESOLUTIONS it; ~  i\" mcm:1IJ' em q;: <rn ~ ~ 

TWENTYSEVENTH REPORT 

Shri Krishnamoorthy Rao 
(Shimoga) : Sir, I beg to present the 
Twenty-seventh Report of the Com-
mittee on Private Members' Bills and 
Resolutions. 

12.44 hl'!l. 

MOTIONS RE: COMMITTEE ON 
PUBLIC UNDERTAKINGS-contd. 

Mr. Speaker: The House will now 
take up further considerat' on of the 
{wo motions on the Committee on 
Public Undertakings moved by the 
Minister of Industry. Dr. Lohia may 
continue his speech 
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Mr. Speaker: Shrimati Ramdulart 
Sinha. 

Shrl Surendnaath Dwivedy (Ken-
drapara): Sir, are you continuing this 
for the whole day? 

Mr. Speaker: No, I am not. I will 
call the hon. Minister at 3 o'clock. I 
am finishing with it. Now will re-
duce the time limit on speeches. The 
same thingS are being repeated and 
certain irrelevant things are being 
said. I will request hon. Mem-
bers that they should try to finish 
their speeches within ten minutes SO 

that I will be able to call more hoD. 
Members 

~ ~ ~ (treifT): 
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~ ~ ~~ ~ .  

sfre<ro<r ~ ~ ~ ~  ~  
~ iIlT ~1  ~ 3i"IT ~  ~, ~ 
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~ ~ it; 1 ~ Q  1fmr ~ 
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Public Undertakin". 

~ ~ I it ~~ ~ it; fifllfJf iIlT m;:r 
rn gC{ ~  ~~ ~ ~ f.rm 'li{ilT 
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~ it; trreiT it; i ~ i "Q;sf>lf.,4Q1i1 'tiT 
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'i!1R'lft f'ti ~ ~ ~ iIlT m'fOf lIT 
7{ ~ \ifTlJ fEf> ~ iIlT 'A'twTf1f<t; mCflSlf 
W<9Ef> Win: if ~ 00 ~  il'tl" 
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~ I ~ ~ ~  .q ~ ~ get a) 
~ ~ iIlT mwlfIfEf> fq<fiffi ~ 
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Ef» ~  ~ il\ifi[<:1" fEf>m iAT 'Ii{ ~ I  it; 
~ !i?f ifiW ~ - ~ aT ~ cmtrIi 
~ ~ ~ ~, ;;r;rnr it; ~ f<9fiffl 
~.  ij- ~, Q . ~~. -  ~ ~ m<: ~ 
mli ~ ~ ~  ~ ~ I fi1f ~ ~ fEf> 
~  it; 'af'ifCf cr ~I ~ mbT'fi'f"{ 
~  I ~ ~ it ~ ~ it; fif1f1ur it; 

~ iIlT m;:r rn get 1ff<r;f't1:r 11'1111 ~ 
~ ifiW 'lTfiIfT fir. ito1r ~ ~ 

~ ~ 1 ~~~ ~  

f.:r1riur iIlT ~ ~ aT <rga ~  ~1  I 

Shrl Morarka (Jhunjhunu): Mr. 
Speaker, Sir, I welcome this motiOD 
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[Shri Morarka] 
that the hon. Minister has been pleas-
ed to make before this House. This 
motion has not come a day too soon. 
As a matter of fact, you will be sur-
prised to know that this motion has 
taken almost ten years before it has 
been presented to this House. 

There are two main reasons w'hy 
this Committee is proposed to be cons-
tituted. One is that the public sector 
is growing and the Industrial Policy of 
the Government has assigned a defi-
nite task, an increasing task, to the 
public sector. As many hon. Members 
pointed out here, already about Rs. 
1200 crores haTe been invested in 
the public sector and much more 
money is going to be invested. But 
more than that, it has been felt that 
the parliamentary control, the parlia-
mentary accountability of these public 
tector enterprises is not adequate. For 
that purpose, I would like to quote that 
what the Estimates Committee said in 
1959-60. In the 73rd report of the Esti-
mates Committee (Second Lok Sabha), 
this is what the Committee had to say: 

"Considering the huge invest-
ment of public funds in the public 
und'zrtakings, the existing methods 
available to Parliament of keeping 
itself fully informed about these 
undertakings are neither adequate 
nor satisfactory. Under the exist-
ing arrangements, Parliament does 
not get a comprehensive picture 
of these undertakings." 

Now, this is the background of why 
this separate Committee was recom-
mended. Besides, the late Shri Mava-
lankar, the then Speaker, in his letter, 
to which the reference was made by 
the hon. Minister, had said: 

"It is also clear that the Estimat-
es Committee and the Public 
Accounts Committee are already 
d'ver-burdened with the work as-
signed to them and they have very 
little time to go into ,the working 
of these corporations." 

Public Undertaking. 

counts Committee and the Estimates 
Committee were already over-burden-
ed with other work and, therefore, a 
separate Committee of this House was 
to be constituted. It is not a sort 01 
compromise; it is not that they wanted 
to do it for any other reason. But it is 
for practical considerations that be-
cause the Estimates Committee and the 
Public Accounts Committee did not 
have en.:>ugh time to go into the work-
ing of these public undertakings, they 
wanted to constitute a separate com-
mittee. That is all right .. Now, when a 
separate Committee is being constitut-
ed and this Committee is expected to 
take over the functions of the Public 
Accounts Committee and the Estimate& 
Committee, I do not know why the 
constitution of this Committee is sought 
to be made d;ifcrent. 1 .... 5t of a:" as 
you know, the Public Accounts Com-
mittee and the Estimates Committee 
are constituted or elected every year 
by the House and there has been no 
difficulty at all in the election of Mem-
bers to those Committoc., Nothing by 
way of complaint ha, C';I1l,! to y:Jur 
notice, Then, I do n 1t knew why a 
separate 'mcthod is ~ .  for this 
Committee. The period. c' three years 
is be'ng suggested for .,,,. Mf"mbers of 
this Committee. Why can't the elcc-
tion take place every year? What is 
the difficulty? The proportional re-
prcsentation system, if it has to suc-
ceed, has a condition precedent that 
the elections of the entire Committee 
must take place at one time. Unless 
all the Members are elected at one 
time, the different Parties are not 
likely to get the proportional repre-
sentation. I do not see any reason 
why the election of this Committee 
cannot be put at par with the election 
of the Estimates Committee and the 
Public Accounts Committee. Since this 
Committee is going to be a perma-
nent Committee of this House, I hope 
the hon. Minister would reconsider 
this and put this Committee at par 
with the Estimates Committee and 
the Public Accounts Committee so far 

The reason for proposing a separate as the election and other procedures 
Commlttee was that the Public AJ!- are cOhcemed. 
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Public Undertakings 

Then there is the second point. What 
would be the functions Df this Commit-
tee? Parliament says that there is a 
need for more control and better scru-
tiny of these public undertakings. Is it 
that Parliament should have more 
rights or is it that Parliament should 
have less rights? As it is, Parliament 
has full rights through its Estimates 
Committee and the Public Accounts, 
Committee to go into any aspect of the 
public undertakings. Now thOSe powers 
will be taken away and instead a new 
Committee is constituted to which 
these powers are given. Why should 
there be any diminution of those 
powers. At least the powers which 
nre at present being enjoyed by the 
Public Accounts Committee and the 
Estimates Committee should vest in 
this Committee. 

It has been said that these commer-
cial and industrial undertakings must 
enjoy autonomy. True. They must 
have autonomy, autonomy for func-
tioning. But autonomy and accounta-
bility are two different things. They 
are not inconsistent with each other; 
they do not come into conflict with one 
another. A concern may be fully auto-
nomous, yet it may be fully account-
able to Parliament. Autonomy means 
that there should be no interference in 
day-to-d!lY working, that there should 
be no pin-pricking. That is all right. 
But it does not mean that it should not 
account for its success or failure to 
~  House. 

The hon. Minister said that ll18ny 01 
the companies are floated under the 
Companies Act and since the Compan-
ies Act is a comprehensive Act-there 
are EO many sections--they are pro-
perly regulated. I do not want to go 
into the details. But if you see the 
Estimates Committee's report, it says 
that the annual reports of some of 
these companies are placed on the table 
of the House in as many as 35 months 
after the year is closed. whereas the 
<::ompany Law requires that they 
should be placed on the table of the 
House within 9 months. 

The MlniIIter of lDdastry (8bri 
KanUBgO): That was before the 

amendment of the Company Law ~ 
came in 1960. 

8brl Morarka: The provision of the 
Companies Act, 1856 requires ..... . 

Shri Kaluml'o: ...... 15 months. 

Sbri Morarka: 9 months. It requires 
that the reports of these companies 
should be placed on the table of the 
House within 9 months and that onb' 
in exceptional circumstances the ex-
tension may be given. As aganist that, 
BOme of the companies are taking 35 
months. May I enquire from the hOIL 
Minister what action has he taken 01' 
his Company Law Department hili! 
taken against thOSe companies which 
have taken 24 months or 25 months or 
35 mGnths? Had he written even 01lB 
letter to them saying that such delay 
should not be caused? 

Shri Kanungo: That situation hili 
been corrected now. 

Shri Moram: Then, take another 
instance. If yOU incorporate a corpo-
ration, then the Bill is introduced by 
the Minister and Parliament gets a 
chance to examine the various provi-
sions of the corporation bill and then 
decide whether those provisions are 
adefJuate or inadequate. But when a 
company is floated under the Company 
Law, there is' no such opportunit, 
available to us. Without any reference 
to this Parliament, a company can be 

g ~ I  and floated. For the capital 
of the company, only the Minister has 
to come to Parliament. When daes 
he come? He comes either at the 
time of the general demand of the Min-
istry, at the time of the annual budget, 
or at the time of the supplementary 
demand of the Ministry. There are 
so many other big and small things 
that are put altogether. May I ask: 
Does this House really get a chance at 
that time to examine whether the de-
mand of the hon. Minister or the Min-
istr:T for that company is proper or 
impmper. The Supplementary De-
mands for Grants are discussed in two 
or three hours; Be many sub,i'ects are 
there, so many Ministries are there, 
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[Shrl Morarka] 
and so many Members are there who 
.. ant to speak that it is very difficult 
for anyone to apply his mind properly 
to the details of tho!re provisions and 
to find out whether there is a justiftca-
tion for ftoating that company, whe-
ther there is a justification for giving a 
particular activity of Government to 
an autonomous coroporation or not, 
and so on. So, from all these points 
of view, it is vital, in the interests of 
the public !rector itself, in the interests 
of parliamentary democracy and in the 
interests of the Ministers that there 
shOUld be a proper scrutiny and a pro-
per examination by this House and by 
the committee of this House. 

I was saying that there was no con-
ftict between autonomy and account-
ability. These are not only my views. 
Thi9 is what Professor Galbraith has 
IIlid. He has said: 

"Though the society should be 
wholly tolerent of errors that are 
within the framework of success, it 
should be wholly intolerant of fail-
ures to achieve the specified goals. 
Indeed, the non-achievement of 
goals, not the individual mistake, 
Is the meaning of failure. Auto-
nomy does not mean less public 
accountability. On the contrary, it 
means more. But it is accounta-
bility not for o ~ procedure or 
individual action, but for results .... 

As )ong as you make the corporations 
or the public authorities accountable 
tor the results, from the point of view 
of whether the goals have been achiev-
ed vr not, I think it should not be 
called interference in the day-to-day 
management or interference in the 
autonomy of those concerned. 

When I look at this motion, I find 
~ it is unnecessarily lengthy. First 

of all, there is no necessity for pres-
cribing the functions of this committee 
It ~o  easily have been said that ~ 
functions of the committee would bp 
the £ame as those which are performed 
by the Public Accounts Committee and 

Public Undertakinp, 

the Estimates Committee at present 
As it is, under clause 2(d) of the 
motion, Government have vested the 
power in you, Sir, as the Speaker tl) 
allot the functions. Clause 2(d) reads 
thu,: 

"such other functions vesbed in 
~ Public Accounts Committee 

anel the Estimates Committee in 
relation to the Public Undertakings 
spedofted in the Schedule by or 
under the Rules of Procedure and 
Conduct of Business of this House 
as are not covered by clauses (a),. 
(b) and (c) above and as may 
be allotted to the Committee by the 
Speaker from time to time .... 

Why should the Speaker allot these 
functions from time to time? I can 
unrlcrstand that in special circumstan-
ces 'lnd in special cases. But the func-
tions which are already vested in the 
Public Accounts Committee and thO! 
Estimates Committee should automati-
cally vest in this new committee also. 

Then, there is a proviso to this 
claus!!, and I object to this prov130 
more vehemently. It reads thus: 

·'Provided that the Committee 
snall not exantine and investigate 
any of the following matters, 
namely: 

(i) matters of major Govern-
ment policy as distinct from busi-
noess or commercial functions of 
the Public Undertakings; ...... . 

That is, the committee will not exam-
ine and will not have the right to aa.r 
whetber there should be a public sec-
tor or not. That is a major Govern-
ment policy decision. I quite agree. 
But then, what are the policies that 
each individual concern is following? 
What is the price policy? What is the 
profit policy? What is the purchare 
policy, labour policy and so on? The 
committee must be able to examine aU 
these things. Otherwise, the work of:. 
the committee would be incomplet.e. 
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and the committee would exist only ,11 
name and not in substance. 

Then, the proviso reads: 

.. (ii) matters of day-to-day ad-
ministration;". / 

What are matters of day-to-day admin-
istration? The General Manager of 
Ule Rourkela Steel Plant is now em-
powered to make purchases, without 
reference to anybody, up to Rs. 50 
lakhs, of anyone item. That would be 
a routine power for him, and that 
would be a matter of day-to-day ad-
ministration. If this committee would 
not have the right to examine these 
purchases and to see whether that 
power is properly and judiciouslY 
exercised or not, then the functioning 
of this committee would be seriouslY 
hampered. 

I now come to Parts I, II and III of 
the Scheduje. I do not know why this 
Is (Evided into three parts. This is a 
committee on all public undertakings, 
that is, public undertakings as exist 
today, and public undertakings as they 
would come into existence tomorrow. 
All those public undertakings mmt 
corn!" within the framework of ~ 
committee. By putting this Schedule, 
Government have limited the scope of 
this committee. Tomorrow, if more 
corporations are incorporated or more 
companies are registered, unless you 
amend the Schedule, you cannot brir.g 
th!!.."T'. within the purview of this com-
mittee. That is not a very satisfartcry 
arrangement. I seriously and sincerely 
appeal to the hon. Minister to make 
the Schedule a simple one by saying 
that the list will consist of a1l th:Jse 
public undertakings the report of 
which is placed on the Table of t!"lis 
Rouse. 

As was pointed out yesterday by 
lome of the hon. Members, so far as 
Part III of the Schedule is concerned, 
In view of the latest amendment, it h'is 
become redundant. I heard the hon. 
Minister's speech carefu1ly, and the 
onl!, purpose of keeping this Part III 
is that so far as the Defence compan-
ies are concerned, they should not be 

Public Undertakin". 
examined by this committee like all 
other companies, but some ~o  of spe-
cial. prncedurE' ~  he adopted or 
some sort of restraint ~ o  be. eXf:r-

~  in their case, and for that pur-
pose it has been .stated that the affaIrs 
of these companies may be examined 
In Euch manner as the Speaker may 
direct. I quite agree with the intention. 
of the hon. Minister, but the Sched"le 
as it stands now requires a definite 
amc,lriment. Otherwise, concerns like 
the Hindustan Aircraft Ltd., etc. would 
be completely outside the purview 'It 
this committee. 

In conclusion, I would just say one 
word about those companies in ~  

G.lvernment have not got 51 per cent 
shsre but 50 per cent or 49 per cent or 
a lesser percentage of shares. Under 
the echeme proposed, those companies 
wo"Jd not be touched at all. Accord-
ing to me, it does not make any differ-
ence whether Government have got 51. 
per eent shares or 50 per cent sharf'S. 
For example, take the Burmah Oil Co. 
The ir:vestment of Government in the 
Bunnah Oil Co. is 50 per cent. But the 
Bur;nah Oil Co. would be completely 
outside the scope of this committee 

Shri Warior: I believe my hon. 
friend means the Oil India Ltd. 

Shri Morarka: Similarly, take the 
~ of the TELCO. The entire produc-

tion of the locomotives by TELCO is 
purd.ased by Government. The share 
capital also is substantial, so far as 
Government are concerned. Govern-
ment are the single largest sharehol-
der of that company. In regard to any 
company where Government are the 
largest single shareholder, I think that 
there is justification for that company 
to be brought within the purview of 
this committee. 

I hope that the hon. Minister would 
kindly consider the few points that I 
have made, and the House will take 
not ... of them and do whatever is neces-
sary. 

Mr. Speaker: Now, Shri Radhelal 
Vyas. I would· request hon. Members· 
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[Mr. Speaker] . 
to be very brief now because most of 
-the points have been made already. 
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Dr. L. M. Slnghvi(Jodhpur): Mr. 
Speaker, the only explanation for the 
d-:!l&\· in constituting this Committee 
0'1 the part of the administration is 
that they are accustomed to procrasti-
nation and slow thinking. It aopears 
qUltt' evident that the Committee is 
b'!il'g constituted now in responsf" to 
a IIllstained and clamorous deman:i in 
~ House. You would recall that week 

aft",," week, session after !ression, year 
~  year, many of us had to repeat 
.~ demand for the constitution of a 

PuLllc Sector Undertakings Commit-
tee. I am glad that officially the Gov-
ernTent have conc-eded the demand 
and have also proceeded to actualise 
the roncession. 

r am, however, sorry that I am not 
in a position to welcome the Commit-
te.'! I's officially proposed, although I 
am ~ o g  in favour of the prir.ciple 
of "onstituting a separate Public Sec-
tor Undertakings Committee in order 
to secure effective accountability of 
pUblic sector undertakings to Parli'l-
mel!t. I would say that the Minister 
and the Government have take'l too 
long to conceive, and then this Motion 
had to be brought out, it appears, by a 
Caesarian section. The many surgical 
thrusts which have been applied in 
tht' process appear to have deplorably 
dis:orted the appearance and the body 
of Shri Kanungo's Motion which is be-
fore the House. This brain child of the 
pre:rent Minister, it appears, suffers 
from rongenital defects and disabilities 
and in my humble submission, if these 
def'ectr- and disabilities are not I:ured 
~  it is :finally delivered, this insti-

tution is not likely to thrive, whatever 
t:le CHe the paediatricians and the 
progenitors may want to bestow later 
on. I think something ought to be 
done &t this stage to rescue this Motion 
fro.n the many maladies with which it 
is sought to be delivered. 

Mr. Speaker: From the observations 
lie has made, the hon. Member appears 

to be a good doctor. He should sug-
gest the remedy. 

Dr. L. M. Singhvi: I am thankful tit 
you. Though I am not really a medi-
cal doctor, I have pretensions to be a 
legislative physician .... 

Mr. Speaker: He should help in the 
right and correct delivery of the child. 

Dr. L. M. Singhvi: As a matter of 
fact, this Parliament is supposed to be 
a good doctor because it has quite 
often to conceive and equally often to 
deliver, the goods to this country. 

Mr. Speaker: For the present, the 
hon. Member has been called to 
deliver! 

Dr. L. M. Slnghvi: The motion is 80 
wholly unsatisfactory that I had to 
bring forth a full-fledged substitute 
motion. There are unexplained de-
partures in the official motion. There 
are indefensible innovations and omis-
sions in this motion. 

I would like, in this context, to 
refer to the two drafts which came 
up before the Hause on earlier occa-
sions. The draft of Shri K. C. Heddy, 
the then Minister, though not wholly 
unexceptionable, was far superior, It 
provided very clearly that the Joint 
committee would have powers to send 
for persons, papers and documents, 
though this power was sought to be 
somewhat restricted. I do not see 
any reason why this power should not 
have been expressly incorporated in 
the motion which Shri Kanungo has 
now brought before us. The draft of 
Shri Reddy also provided that the 
members of the joint committee shall 
hold office for a period of five years. 

13.32 hrs. 

[MR. DEPUTY-SPEAKER in the Chair] 

The draft as originally moved by Shri 
Kanungo in this House provided that 
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[Dr. L. M. Singhvi] 
the tenure of this committee would 
be five years, but that election to this 
committee would be each year I<l1d by 
rotation. I am very glad that the 
Minister has finally made a concession 
to commonsense in agreeing to ha\"e 
t'le tenure of this committee cotermi-
nous with Parliament and not to insist 
on retirement by rotation and election 
each year of one-fifth of the member-
ship, because, if that had been per-
mitted, I am quite sure that it would 
have been quite contrary to the prin-
ciples of parliamentary democracy. 
The basic tenet of parliamentary 
democracy is that the OPPOSition 
should not be oppressed, that there 
should be an effort to secure a proper 
interchange of ideas and views. If by 
the device of retirement by rotation 
and election every year of one-fifth 
of the membership, Government had 
intended to secure ultimately lhe eli-
mination of all Members of the 
Opposition, it was certainly a sinISter 
design. 

The present Motion also seems to 
be a concession to obduracy and in-
transigence On the part of the other 
House. I do not intend to cast any 
aspersions or reflections, but It does 
appear quite clearly that the Minis-
ter had agreed to this only b:!cause 
the other House refused to consider 
in utter intransigence the ea.rlier 
drafts which had been placed before 
this House. What other reason can 
possibly be attributed to this change 
which has been brought about? It 
had been a matter of prolonged dis-
cussion in this House, and I would 
only cite before you some of the ob-
servations made in 1961 when a simi-
lar motion for the constitution of a 
committee on public undertakings 
was brought before the House. At 
that time it was clearly stated by the 
hon. Speaker: 

"The second point is whether 
the Rajya Sabha should be associ-
ated or not. He (the Law 
Minister) says that already the 
Rajya Sabha Members are asso-

Public Undertakings 

dated in the Public Accounts 
Committee. Now he wants them 
to be associated in this Commit-
tee also. The other objection 
raised is that they have the right 
to vote. He saYs they will be 
associate Members, because the 
Rajya Sabha also has a right to 
discuss theSe matters. They will 
be here, they will merely discuss 
and give advice. They will not 
vote so far as this matter is con-
cerned. Is it not so?" 

1 would pose the same question and 
would like to have an affirmntive 
reply to this question from the Minis-
ter once again to reassure us In !he 
enjoyment of powers which have 
been customarily ours. 

Now I shall pass on to the various 
limitations sought to be enacted ill 
this motion. The first limitation in-
herent in this motion is that it seeks 
to constitute a committee only of 15 
Members, out of whom only ten 
Members would be elected from this 
House. Business, economic and in-
dustrial mallers are complex. There 
is coming into existence in this cuun-
try a vast framework of public 
undertakings. At all strategic points 
the public sector proceeds to inter-
vene and to occuPy the pivotal posi-
tion. In such circumstances it is in-
cumbent upon Parliament and the 
administration which proclaims its 
commitment to democracy, that there 
should be effective machinery for 
securing adequate accountability from 
these public undertakings. A com-
mittee consisting merely of 15 Mem-
bers would again suffer from the 
same defect of insufficiency of time, 
of insufficiency of expertise and of re-
lative want of resources and inclina-
tions t:> probe into many under-
takings, because it is impossible, in the 
nature of things, for a small commit-
tee to really exercise its functions 
over the vast framework of public 
undertakings which have been 
brought into existence in this country. 
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have, therefore, suggested that 
there should be as many as 21 Mem-
bers, and I would here cite the .ub-
stitute motion brought forward at one 
time by Shri Dasappa-it had not 
been moved in the House, though it 
had been circulated-wherein he also 
suggested that there should be a com-
mittee of 21 ~ , I need hardly 
say that Shri ~  has rendered 
distinguished service as Chairman of 
the Estimates Committee and has had 
occasion to look into these matters 
from close quarters. His advice as 
contained in his substitute Motion is 
8Urely valuable, and I do hop(l that 
Government would not bypass it in 
such a casual manner. But, in Jpite 
of the demand which has been made 
repeatedly, and by almost (Ivery Hngle 
Member who has spoken in the Housf', 
that the committee should be enb:",-
ed, I see no signs, unfortunately, of 
the Minister resiling from the position 
which he has taken in the Motion that 
he has moved. 

The second limitation inherent in 
the Motion is the Schedule. I do not 
understand why certain public undcr-
~ g3 have been excluded from the 
purview of this Committee. 1 would 
cite the example of the Employees 
State Insurance Corporation, the 
Khadi and Village Industries Com-
mission, the State Bank of India, the 
Reserve Bank of India, the Bombay 
Port Trust, the Calcutta Port Trust 
and the Madras Port Trust, whic:l I 
have sought to incorporate in Part I 
of the Schedule annexed to my sub-
.titute motion. I am also unable to 
understand why Government is not 
willing to bring under the purview 
of this Committee the departmental 
Industrial and commercial under-
takings of the Government of India. 
I: suggest that Government ~ o  

further agree to bring under the 
jurisdiction of this Committee nil 
undertakings in which the Govern-
ment of India hold 25 per cent or 
more of equity capital, in order to 
lecure effectively the accountability 
of wch undertakings. 

Public Undertakings 

Clause (d) of the Motion make5 
confusion worse confounded because 
of the proviso which has been ap-
pended to it which says that this 
Committee shall not examine and in-
vestigate matters of major govern-
mental poliey, shall not investigate 
matters of day-to-day administration, 
shall not investigate matters for the' 
consideration of which machinery is 
established by any special statute 
under which a particular :lublic 
undertaking is established, I do not 
see any reason or rhyme for this 
blanket exclusion, unless the intention 
is to procreate a child which will not 
grow to its full stature. It appears 
that the progenitor of this Motion, 
Shri Kanungo, is not concerned about 
the effectiveness and the health ot 
the institution which he seeks to bring 
into existence, and which, under the 
ol'ficial resolution, would be hamstrung 
at every step. It would be fettered 
by every conceivable limitation, and, 
indeed, it would have been o o~  

on a pernicious, partisan and un-
parliamentary basis if we were to 
accept the principle of election each 
year and retirement by rotatIOn, I 
am glad the Minister has accepted at 
least one reasonable principle in the 
amendment while constituting the 
committee which does go a long way 
in making this committee a properly 
constituted body. 

This committee will have to have a 
very strong secretariat and it should 
have a wholetime officer of the "tatus 
of the Comptroller and Audltor-
General to assist it. This brings me 
to the question of expert assistance 
to this committee; it should be r-ro-
perly considered by the Parliament 
and provided for in the instrument of 
instructions of the committees I also 
want to raise the question of desir-
ability of having efficiency audits 
under this committee so that there 
may be a real assessment of the func-
tioning of public sector undertal<ings, 
It is manifest that because of lack of 
sufficient information and lack of' 
lul'ficient expertise any committee of" 
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any legislature cannot be effective. 
It is because of these two .-easons 
that we have proceeded to constitute 
this committee although these fUllC-
tions were being performed by the 
Estimates and the Public Accounts 
Committees. So, We should create 
.sufficient expertise in this House so 
that the goal of accountabilitv may 
be adequately reached. In this res-
pect there is thinking now-a-days that 
there should be a sort of a third 
chamber ultimately responsible to 
this House which would con.,i3t of 
industrial and economic planners and 
those who have to do something With 
industrial and economic management 

.50 that sufficient expertise is avnil-
able. It is axiomatic that if you 
want to exercise full control. you 
must have experts who know as much 
about theSe matters as the managers 
themselves whom you seck to control. 
Government should also think about 
a separate public service commls3ion 
for these undertakings in order that 
complaints as those voiced by Mr. 
Daji may not arise. Government 
should consider these suggestions in 
a spirit of rational re-assessment; the 
Minister should not yield to smug 
acquiescence or muddled thinking or 
absent-mindedness. Much of what 
has gone on in respect of o 1 j .~ 
this' committee is an example of 
muddled thinking. The Minister 
has never been sure, if he has had 
any idea, it was only very tentative, 
and the House is still at a loss to 
understand as to what the ~  

status of this committee would be 
and whether the Members of Rajya 
Sabha associated with this Committee 
would be able to exercise their func-
tions and whether such exercise of 
functions would be in accordance 
with the Constitution. I hOPe that 
the Minister will rationally reconsider 
this motion in the light of what 'Dany 
of us have said, particularly in res-
pect of the size of this committee and 

·the limitations which are sought to be 
placed on its working. 

Sbrl V. B. GandbJ (Bombay Cen-
·tral South); Mr. Deputy-Speaker, the 

Public Undertaking. 
motion which the Minister of Industry 
has moved is a welcome measure; it 
has been long overdue. It was (Ielay-
ed because there was some contro-
versy over the respectiv(' ';Jhrres of 
authority between the two Houses of 
Parliament, Raja Sabha and Lok 
Sabha. I will not go into it; I am 
content to accept the very lucid ex-
planation of the Law Minister yester-
day On the constitutional question. 
Incidentally, I may add, I am a firm 
believer, personally, and an almost 

unrepentant supporter of the theory 
that the two Houses should be tl'tla*-
ed on an equal footiLg. 

The central problem before this 
House today is parliamentary ac-
countability. The principal iSSUe is 
that of parliamentary responsibility 
and how that responsibility can be 
discharged properly by Parliament on 
matters relating to the workmg at 
the public undertakings. There shall 
be no difficulty in accepting the pro-
vision made in this Motion that the 
new committee will not interest 1t-
self or ronsider matters of dav-to-day 
administration. Also it will not ~ 1.

sider matters of major Government 
policy. But it is quite clear that it 
will not be precluded from consider-
ing matters of commercial policy. 
Considerable thinking has been done 
On the subject of limits of public 
undertaking in relation to matters 
that parliamentary committees can 
consider. The limits haVe been well 
defined in this country as well :>s in 
other countries particularly in the 
United Kingdom, a country which 
has had very valuable experience in 
this regard. I would like to make one 
suggestion here. The comptroller and 
Auditor-General should !be more 
directly associated with this com-
mittee. After all this committee will 
be takin'g over the functions of the 
I"AC and I hope it will be considered 
with due regard :to the importance at 
the matter. We know that both the 
Public Accounts Committee and the 
Estimates Committee have beeD 
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burdened with rather more work than 
they could reasonably be expected to 
carry and it is only proper that they 
should be relieved of some of this 
burden. Parliament should :;ee that 
the tasks which they used to carry are 
now distributed between the new com-
mittee and the old committees. This 
new committee does not necessarily 
have to be a fault finding body. It does 
not have always to be a critic of 
the management. It has more impor-
tant tasks to do. It has to keep Par-
liament informed and it also has an-
ot.her important task to do, and that 
is, ;t has to present a proper image of 

~  undertakings to the public, to 
the tax-payers, who in some way, as 
we wil1 all agree, are interested in 
the conduct of public enterprises. 

Much has Ibeen said about the 
attitude of the private sector towards 
public undertakings or the public 
sector. I think it is high time that 
we recognised that there has been a 
gradual change on the part of the 
private sector and there has been an 
effort towards reconciliation to the 
existence and growth of the public 
sector in this country. 

In this connection, I may quote the 
words of Shri Bharat Ram, the Chair-
man of the Federation of Indian 
Chambers of Commerce and Industry, 
at a seminar held in Delhi recently. 
He said: 

"Till lately there has been an 
unnecessary and fruitless con-
troversy over the position and 
share of the two sectors, private 
and public." 

He went on to say that the responsi-
bility for the development of indus-
tries in this country should be shared 
in terms of capacity and ability. We 
should accept this change and it is an 
important indication in this case. 
After all everybody knows that there 
is hardly any country which does 1"01 
have some kind of a public sector, 
barring none, not even the United 
States of America which o! course is 
1428(Ai) LSD-6. 

Public UndeTtakings 
probably considered as a country over-
whelmingly capitalistic. As early as 
1932, President Roosevelt began his 
New Deal ideas; within a few years 
9.fter that, one of the most important 
public undertakings was accomplish-
ed in America: I am referring to the 
Tennessee Valley Authority. It is a 

_ massive monument to the ideals and 
interests that the President took in 
the public sector to meet the exigen-
cies of the time. Then a! course we 
know that the United Kinl(dom has 
a very significant public "ector thanks 
to the Labour Ministry which began 
the foundation of this public sector 
in the United Kingdom. France, Ger-
many and other countries ilre no ex-
ceptions. The public undertakings in 
this country have given a fairly good 
record, a record of progress. They 
have been very particular about pro-
viding depreciation reserves. They 
have been paying interest to GO\'ern-
ment on loans taken, and they have 
been paying considerable amounts in 
taxation. Actually, in the public 
undertakings, the latest figures that 
WP have' show that there were accu-
mulated reserves of almost Rs. 18" 
r.rores in 1959-60 and in 1960-01 the 
reserves went up to Rs. 24 3 crores. 
We also know that the Third Plan 
expects to draw somcthing Iik<! Rs. 450 
crores from the surpluses of public en-
terprises. It is a very important 
aspect of the good work or the value 
of the public enterprises to the Com-
munity. 

Much has been said about the pro-
fitability of these enterprises. I think 
We should give some more time for 
these en terprises to show ~  ts. 

Mr. Deputy-Speaker: The hOD. 
Member's time is up. There are still 
a large number of Member3 waiting 
to speak. 

Shrl V. B. Gandhi: I would not take 
more than two minutes. We should 
give lIome more time to these under-
takings to show results in the proper 
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way. These undertakings have been 
~ o g a very valuable task in 

supplying what we call the internal 
resources for the future growth of 
industries in this country. We have 
read about the Hindustan Machine 
Tools and the offer that they recently 
made that they would go on providing 
a new plant every year which would 
be capable Of producing a thousand 
machine. annually. We have also 
read about the Fertilizers and Chemi-
cals (Travancore) Ltd., and we know 
the story as to how new fertilizer 
plants are being built up or created 
in this country: one at Trombay, .m-
other at Namrup and thi! third at 
Gorakhpur. So, this is a kind of 
heartening tale. It is not !Is had as 
is sometimes ma.de out about . the 
results of public undertakings. It is 
not only heartening; I tliink it is 
Rometimes as gOOd as a ~ g tale 
of progress. 

Shri Warior (Trichur): Sir, I do 
welcome the suggestions contained in 
the statement about the forma Lion of 
this Committee, but, at the same time, 
it has even now come out with a mor(' 
confused thinking than :ieliberate 
planning fOr a truncated committee 
like this. The question is very simple. 
The public sector industries have be-
come a wide empire. These cannot 
be covered by the ordinary routine 
work of the Estimates Committee or 
the Public Accounts Committe'!. The 
Estimates Committee ha'ie got arrears 
lor the last so many years; tI,er£, arp. 
certain departments into which t.he 
Estimates Committee have never gone 
into after 1952. By the t.ime the Estj-
mates Committee cover ell this work, 
it will find it difficult to go into these 
public undertakings and probe into 
all the different aspects of this 
qusetion. 

My hon. friend Shri Daji Dointed 
out that there are certain very bad 
or unhealthy aspects already p.n· 
trenched in the public g~. 
At once, some people came to the 
conclUsion that that meallS the public 
undertakings themselves must be 
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scrapped. I think that is a remed7 
which is much worse than the disease. 
If that is so, then the private under-
taking. must also be scrapped because 
the private undertakings have much 
more defects in their day-to-day 
administration and in their policy, in 
their production and, in fact, in every-
thing. That does not lead us anywhere. 
There are certain inherent defe2ts in 
them; or, so to say, there are prob-
lems Of growth. I do not ~  
that they are leading these indu:,tries 
to utter collapse. 

Not only that. The most important 
certificate for the public undertakings 
has come from the private sector it-
self in their demand for a share in the_ 
equity capital of the public under-
takings and also in the management. 
In the recent seminar, they wanted 
that the management itself should be 
given to them, so that public money 
may be invested in the undertakings 
and the profits may be appropriated 
into the private sector. That itself 
shows that public 1 ~3 are 
worth_while, but unless timely steps 
are taken to rectify the many detects 
that are inherent in such undertak-
ings, I think they will accnmulate 
and it will be difficult afterwards to 
clear off this Aegean Stable. 

14 hn. 

If this committee Is to handle matters 
which till now have been handled by 
the Estimates Committee and the 
PAC, what is the harm in giving to this 
committee the powers which have 
been enjoyed by the Estimates 
Committee and the PAC? If Parlia-
ment has confidence in an elected com-
mittee like the Estimates Committee 
or the PAC, why cannot this P.arlia-
ment have confidence in a third com-
mittee like this? I cannot understand 
where the confusion lies. I do not 
)Vant to impute any motive, but may-
be such a probe into the details as-
pects of the public undertakings is not 
welcome in the minds of those sitting 
at the top of these undertakings. I do 
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not say categorically that that i. the 
reason, but that is the only probable 
reason. Otherwise, if today ~ Esti-
mates Committee takes it into its head 
to go into the detailed working of 
these undertakings, who is there to 
stop il? Then all the black spots in 
the public undertakings will be com-
ing to light. I think Government 
must rethink over this and come for-
ward boldly to place the public un-
dertakings in a way Which will be 
accessible to the committee of Parlia-
ment. 

Public Undertakings 

Shri Warlor: We always look to the 
HOuse of Commons only. We have 
not begun to think in terms of our 
Own House of the People. 

Dr. L. M. Singhvi: What about the 
provision in our Constitution? 

Shri Warior: The Constitution can 
be changed; it is not a big impedi-
ment to have a full-fledged committee 
like the Estimates Committee or the 
PAC. Even about the PAC, thia 
question has come earlier in this 
House and as a via media, it was 

If the management or those who suggested that they can be incorpo-
are handling the affairs of the public rated as Associate Members. That 
UIi.dertakings come to know that this was after some time, not in the 
committee is a truncated committee beginning. The report at the Camp.. 
and doas not have the same powers. troller and Auditor General is the 
and status as the Estimates Committee rail on which the PAC moves. There 
or the PAC, I am sure many of them is a confusion which must be cleared 
will not pay any respect to this com- by the Government. Yesterday the 
mittee. BecaUse so much powers have hon. Law Minister said that part of 
been given to the Estimates Corn- the work will be done by the new 
mittee and the PAC, they are res- / committee and a part will be done 
pecied everywhere and no official by the Estimates Com.nittee. I do 
dares to stand against their demands. not know where the clear line of 
But once they kn·ow that this is only demarcation lies. Actually, it is over-
an ornamental commLttee,. they will lapping. Why not then allow the 
say, "Don't worry; they will come and Estimates Committee itself to look 
go. The Minister is there to look after it? As Mr. Morarka rightly 
after us." So, this committee will pointed out from his personal experi-
not be able to do anything substantial. ence where is the line of demarcation? 

This committee must be given the 
same powers as the Estimates Com-
mittee and the PAC. The 'Only Clues-
,tion there is that we are jealous that 
our powers may be partly taken away 
by the Upper House. I also have the 
same anxiety to preserve our own 
prerogatives, but I do not feel that 
Sharing these prerogatives with the 
Upper House will do much harm to 
this House. Anyhow, since we are all 
following the British parliamentary 
trad.itions, I do not know how much 
prejudice and jealousy can prevail in 
this. 

Dr. L. M. Slnghvi: In England, they 
have a committee which consists only 
of Members of the House of Com-
mons. The O ~  of Lords do not 
participate in It. 

The policY is determined by one 
committee and the implementation of 
that policy is examined by another 
committee. Why should .there be 
duplication of work like that? Leave 
ai"one this committee and allow the 
Estimates Committee itself to look 
after it. This talk has been going on, 
since 1953 when Dr. Lanka Sundaram 
introduced a private motion. Even 
now if the Government cannot make 
up its mind and take a firm decision 
in this matter, then better leave It 
alone than create a m"!lckery of a 
committee like this. 

We are not told whether this com-
mittee will be doing exactly I.he same 
work as the PAC. because, as I said, 
the PAC is travelling on the rail ~  
by the Audit Report. If that is 80, 
the assistance of such an eminent 
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personality, independent of the exec-
utive, must be there to guide the 
deliberations of this committee also. 
Otherwise it would be futile, because 
it will be difficult to pinpoint the 
really important issues. Usually the 
audit department complains that if 
younger audi!ors are sent to an under-
taking. bulky things are thrown before 
them and by the time they check up 
those things and blue-pencil them, the 
time is up and the really important 
things are hidden and they are not 
looked into. So, .the most important 
P'Oints should be pinned down and 
highlighted in the audit report. The 
heaps of material should be thoroughly 
scrutinised by the Auditor General and 
after correspondence between the 
undertaking and the Auditor General, 
the per,linent things should be taken 
out and presented to the committee. 
Then only the committee can effective-
ly function. So, that assistance must 
be given. 

Coming to the List, what is the 
difficulty in including all the public 
undertakings? Why sh'ould there be a 
distinction? Empires hav" been 
created under certain ministries like the 
Commerce and Industry Ministry. 
they are big empires. Even the 
Atomic Energy Commission has got 
its own industries and reactors com-
ing into operation. So, I do not think 
lhe PAC and the Estimates Commit-
tee can handle all these in time. 
These things must be looked into 
urgently. Hence, I think that the list 
must be widened. 

Anyhow, I welcome this new 
daughter-in-law introduced into this 
family by the bride's father. 
Naturally she will be very shy, but 
as time passes, shp will pick up more 
and more courage and her shyness 
will be shed. And then, this 
daughter-in-law will be a full-fledged 
woman in the family. 

"" ~ ~ ~  
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m<r ~ it ~ qf;f ~ ~  IIiT1J 
rn ~ ~ ~  'fit ~ ~  lIT 
~ ~ ~ ~ arrt: if ~ qm ~  fill ~ 
~ IIiT1J rn ~, ~  ~ ~ ~ ~ 
~ I ~ ~ it araro tflIT ~ ~ ~ 
~~  t I ~ Ii<: ~ if ~ 
tT ~ ~~ ~ ~ ~ ~ 
~  'llT ~ ~ 'IT ~ srm-?: 
~ it 'liT a) "{(lOfT ~~ ~ I ~ 
~ ~ ~~ ~ ~ 
~~~  ~ ~ f;;r;r ~  if ~ 'liT 
~  ~1  iffu;<; ~ ~  it ~  lIT 1;;rT 
~ ~  if 0f1T1 ~ , ~ ~ 'liT "fo'f ~ ~  
'tiU iIT'J mar ~ I m.: ~ ~ n 
lfii'qf'l1if <i1: ~ 1FT f'fltw <:If<rT 
~~ I ~~ iru ~ .J~~ t fill 
mq ~ ~  ~  ~ rn WWf> m-<:-
~~ ~  ~1  I!iT ~ ~ ~ hr;rit 
~ 'tiT <i"m <'fllT t I 

~ it it ~ iTT(f ~  ri iffrIT 
~ ~ I ~ ~ ~ Itillr qt'fi<'f'r 
~ 1  ~  orA> ilIm ~ 1  ;;r) ~  

~ Cfii: Itillr mer ~ ~~  ifl) ~ J ~ ~, 
~ . , ~~ ~ it;q.r i5lfICr'lTflfifl n 
~ t I ;;.r ~ 1  ~ ~ it 
W1i ~  '1ft ~ I w.r 1if; ~ I  for." mI{· 
fd<ff 'llT &rcmr<i :r. ~ .  ;;r;i.i.fr ilfR 
lIlf ID'1ff., '1ft >1f ~ J ~ "3!TI1ITT I {'fit 
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[ J51'T j~ ~ ~ ] 
ij'T ~  ~~ for. 'lift ;r{ ~  ~  I 
'IIIif eft;:! ~ mfi'fllt ~ I  ;f\"'i.q ;;n'Q'/fT 
1;I'h: ~ ~  ~ ~ qrq:·ft I 'III'Ifl' 
m mll<ii1u ~ - ~ f'li ~ or.ilfCl:l'I '!iT 
fwi ~ iM ~  ~ I O ~ ~ crTif 
~ o ffi"if ~ <tft <mr ~ ~ 'IT'i 
~ om: .q ~ ~J  ~ I ~ f<'fq. ~ 
~~ ~ for. ~ If\:-; fif<Tlfr.:r ;p; ~ f'" 
f(;r;; ~  or.r ~~  <.1filf.; Uift 
m Sfl't"""" ~  1;I'f; <'fror. ~  
~Q ~ ;;n<i/f1 I ~ ~  ~  ml1f(llfl 
or.r if.ilT m fi;fit;r ~  ;;rr!fllT .fl-, if ~  
mi 'lfr ;rlfRT ~  'f<:f: ~ ~~  I 

'III'lfr 1 1 ~ ~ f", ~ 1,~, ~  {; ~ ~
fi'fllt ~  ci"'r ;;ifr itr::r ij't7.fi 'O:l'I' f<'fit 
lfr; ~ ~  <ffi!f'f 'RT'iT ;;rr 7f,T ~ I 'O:l'I' 
~ ~ jj  ~  for. 'l'J;fi ~~ -  ~ 'fOf: 
R"<rT ;;n<i f", ~ 'f.Tlf ~ i "i" mmif 
~ <f wr.rr ~ m- ~ I ;;rlT7ir ml-f-
fi'fllt ~ ~  ~ if f''Tli {ofT;;'r ~ 
~ m+r'f ff'T<'fT ~  ~,  ~ f"TO . ~ ~ 
f,,-q'i ~  m.f I f;jf1=f'1.Ff 'lfrir '1;lf<Tor.T<:T 
m ~ ;:..,'ifr ~ J ,1  ?;'rl; ~  it 'IT;;T 
iJ;m . ~ ~ rTfl'Il!1(;f 1;I'f;: ~ ~ ir 
~  ~ I ~ P"[1.J it m1'fiT ~4 O  -,~ 
~  ~ for. ~  q-; f-:r"ll': o .~ I 

;frnU' <mi ;;fr 'Ii' 1 ~ ~  ~  

~ CPr; lff, ~ fir. 'O:'!i .~ iff 'ifT WnCl' Q. ..... 
if;+f -ni I g;n:fr 'IIIJtR- '1R BF'i ~ tiGT 
;p; (TN ~ "<-.ir ~ I ~ I  ~I  g ~ 

~ mmcr iftr "!'iT. tt:,rr r,[llfi:l 
if;' yrrcr t:{or. qq- it tra- ~ I ~~ iT 'O:>i<f.r 
'"" ~  'qrff:ii' I ~ ~ ~ for. ~ Wfl 
mlIT(T it qh: l;jWf':rif mmcr q irml 
'Ill' <f iT ~ qr ;;niJ ~  I >f'U ~  
~ fir. ~ mmif 'liT wier ~ ~ ~~ 
~ ~ I cft;r lfT '<IT<: ~ ~ ~ ~  
~ g ~ ~ ~~I ~ ~ 
~~ ~  <tft ~  ~ mfl'il> <riTifT 
~ if ~  

. ~~ J  mil' ~1 
~ 'III'Ifl' ~ f.r.if ~  ~ I 

~  ;f\";w ~ 'O:ffQ ~ ~  f.f; 
'l'Rn'r if;' f<;{i't O ~ it ~  1;1'f; if;ft ~ f.I; 
~ '0:', 'Tf;;<'fif; 'l;fnz;T.l;;r if;' f.<flr "",:t 

<mf'r ~~J- - ~  it ~  "<:"fi ij'<liiT I 

~  lfii: ~ f'fi' ~  '!reg or.T,!'1' ~  lfiir 
if.ffi' ~ mq; qh: ~  ~A  ~  I 
SfT'ffi"R mmJ qr.: <'ft<r. ~1  mmCT 
~. timr'if .q f<1liT ~. I1 ~ ff. ;;.:m ~  
Ji"iT W.'flf .qr ~ illT I q1rT ~ ml'ff ci!fl 
<t7f ~ 1~ ifir of i ;;rrdT ~,  Ji"iT 
q.ri 'F "'-; ,!';;rcr ~  ~~  ~~ 
;;rriJ,ffl ~ ., ~  ~  ,,;f.rf-f if, ~ 
ifi'rt iFT CT,,: 'fOr fiT,]"; ;;::'1 r if;T ~  flT<'fJT 
~ I ~1  f.;-q f'iT.P1 <Fr.a- W1'<.f ;:r4't O ~ 
<mi <ir ~ f<'f11T ;;mr ifF ""FC' '10<: n.<n 
;;n<i ~ ~~ ifir ~ 1 .  l1c;-=<i ~  ~  

ql'"{ O ~ ,- ~ j ~ 'Wl< tir Ofif 
;;rrq-llT <ir crc; ~  'fl'f.nCT <tiT -~  ·;;r '" ... .~ 
~  qh: 'ff ~  ~  ;;filf'!T i 

~  ~-  <f,r ~  SPH ~  ~ ~ 

~1I  ~, "-crT ifQ:T ~ 

~ 1\'P!Rl:f : I'[fif;fm ~~ ~ 
cit ~ ~  '1:<: ~ I 

. ~~  it, iTA' err<: tiit 
a;;rr '1 fiT ~ I it ~  ~ 'fo<: i c:rJ"m 
~ 'O:<f ~ q[-r ~ . 'if ~  <P: wr.rr 
p,n'i ~ ~ ~ .. ~ ~  lI"i; o .~ ~ ~ 

~ ~  for. 'fi'lT omft 'C(!:T ;;r('{T if"-
;;n<iT 'fi'OO ~ I 

Shri GaJraJ SlRgh Rao (Gurgaon): 
Mr. Deputy-Speaker, Sir, ..... 

~ ~  ~ : m;;r crT ~  

it ~ ifl<:r ~  I ~ tf<: ~  ~~ 
..- ~  
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. ~ ~~ : "fit il ~  
"1I'r ~ ~  ~ ~  ~ ~ I ~ ~ Q  
~ ~  il ~~  ij- ""Tim I il ~
~ ~ 9;l'R ~~  Q:T Wn ~ I  
fu'!f il ~  if ~  if1i:rr I 

~ 

~ err. ~ ~  'f.T ~ ~ ~  
~~~  1 ~ ~ ;;rf';f 't. iI'R 9;l'R ~ 
11l'l'ifT if ~  it. fom ~ ~ iFl'fT--i 
-hr gt ~ I iiIf'Pr if 1tfi .~ ~ ,  ~ ~~ 
Wf.(fJ' f'fo' ~  ~  'f.T ~ tn: 
"\ifT ~ .1 ~ f tf W'fT ~ .J 'f.T ~  ihr 

~  m ~  ~  ~ ~ .  q;;n<T 'f.T '<1'T 
~ ~ om: tf <nJ: '1'1" ~ 9;l'T<: -m<tT f<i'lr 

IR il <r<l: ~ ~ ~ fio ~ fm ~ 
'-ii Cl"RT Q'r crT -~-~ or it fr ;r, 'I,!:i ~ 
G t I If"1'': ~  a<:m ~  ~ I :r;r ~ il 
f.nrm:< l'lT(-: 'fi'r ~  ~  fif ~ 1 

~  if l1WiTR'r ori 9;1'')7 ~ CT"f.T Cfl71T 
iffir ~ .~  if ;; 'WT ~ I ~ ~ . 
o;;r;fr:if ~  ~~ ifT 'l'l'i:rrril'c(r 'f."lf,fr 
"".:r 'lit <rei ;;nit ~ iT ~ 1  ~  
't. W4' ~  l:r 1 ~ >fIT ~  ~ crw 
~ ~~ .  nj f-:: ~  Ui'T'f CfToft qrn 

~  fir. I -,~  "H <rn:: ~  l'flfT 

.wr<: ~ 1 'fir <r=rT<: ~ j 1 ~  'Iff!"," 
'f,"ihr 'n 'Rl'fl "lTlT qR l'I'wft 'f; m<r 
~  'fir oTQ; 1!Tif"f ~  ;;rT!f iih: :,r,.w.T 

~ 1~ crT<: 'R ;{lfoi ;;IT":'f '<1m'tT ;;rp:r 
a<f ~  ~ ~~  9;l'f;: FfllT(f "".,f 0fTIl'fi 

'ifT>iT ~ <IT'l'BfCT ~ til; ~  ~~  tf 
If; ~ t'<; ~ .  ~  'f.'l1ft 'f; 'tT 

~~  ifi1ffr it. tf.rn'l ~11  ~  
iifTq <it ~ '</'r;w ~  ~  -~ , <:r\i;fr;w 

~ (r ;; @' ~ I ~ <i i m-<-r ~ il ~I  

~j~  ~  it ~ I ilif ~  .~~  ~ 
fl'1\'1" >rrfi 7;:: f''lT! '4'r m ~ I 11'\'1" &T 
~I ~ ~~  ~ wit-

'flWf ~  ~  ~ ~ .  
~~ I ~  'fill' ~ ~  ~ I ~ 
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~~~ 'il'li'iI' 'lit ~~ qfiof'fi ~ 
'!'ii'ttr if tifio-rr Q:T f'lifc:flil"'f IflfT ~ ~  
~  t;Nf ~ ~~  ~ 'mI1: ~  

~ ~ I  im ~ I .~~  ~ ~ 
tf mr ~ ~ ~ I If!' ~ 1 , 
,t:t'fi ~  6 ~  ~ wr ~ ~ 
~ ~ I ~ ~ ~ ~ I flli«r 
lI'r ~ ~ 1 11  'fiT \3OT 'fi<: ~ .  ~ 
mtr m ~~~ 'i!'ri;;r I ~ iia'm 
~I 

~~ ,, ~1  
qrf ~ ~ f.ti ~~ ~ ~.  
I ~~ ~  I 
~~~~~~ ~1  
~ 1  ~~ ~  
ifiT1I'llTiI' 'fi<: ~ I ~~  'liimj ~ 
~ If,lriT tf ~ mif ~ I ~ 
'if,;i m ~ ~ "Ih: ~ lfiT 
~ I ~ Tffi 'ti'i!i' ~ ?, o~ ~
;fur If,lriT ifft ~  IR ~ ~ 
't. ~-~  \'I"fii<'!' IR, ~~ 
I ~ 'IR 'il'1<: ~  I ~-  tn: ~ 

fi!;lrr iifRIT tit ~ SffiITCf 'lit ~ ifft 
~ ~ ~ I ~ ~~ ~ 
'iI'T'f ~ <ftf;rif til; ~ ~-~ f, q<t; iii 'fiI f<:rt; 
~ If,lriT it. ~ lI'R 
f'l'fiTfw tn: ~ ~ gm ~ I lfi(f 
IffiT ~ 'q'<'ffiT til; \r-I' IR '!itt ~ 
fi!;lrr iflIT I ~~  ~ ~  ~ 
~~~~ -I  , ~ 
~g  

il 'Iil'fift em: IR w;l ~ 
til; 'iI'T'f ~o  ~ mtfi ~~ ~ 
~ ~ fiRl':t.r $ ~ m'i 
<IT ~  tf, ~ m ~o  tI"fi' ~ 
~ ffif;;rif til; ~ 'fiifGl<;'iM <'1 
ql;fur;:r ~ al.li ~ ~  ~ r lflt 
Qrf<'t4Iija(\ ~ ~ ~ ~ ~ 
~ ~ 'fiifGl,{,{M iii ~~ '1)(<; 
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~~~ ~~~~~1 
~ ~ ~ ~ Q 1 .,~ ~ ~ 
~~~ mm: ifT ~ ~ 
~~ ~~ ~~ ~ ~ 

~~ ~~  
ill flfi QrF"'14rije: ~ ~ lfiirt'ro ~, 

~~ 1 ~~ ~~~ 
t ~ 1ft l:f'Ii ~ :<fT;;r qw ~ I 
.n ;;f\tr.r ~ it l'J{ ~ fifi Q~ 
~~ . ~~~ ~ 
~ ~  'RefT ~ , ~ 1t ~ 
it f<:'fTi m irn ~ o;rn: ~ ~ ~ ~  
ifi<: ~ 1t ~ irn ~ , it ~ ~ 
. ~ ~ ~ r ~ ~ ~ 
~  1t m if ~ ~ fifi ~ ifiTlf 

~ f'fi"llT, m 'flIT ~ 1 ~~  
m{ f'fo ;jl1 ;r ifiTlf ~  f'fi"llT 7 ~ 

t erT ~ fifi ~ 1 ~  ern: OR, 
~  Cffif OR, ifiFlqmf ~ ~  rn o;rn: 
~  ifn: OR ;;p.fR ~  ~ ~  ql<: 
~ ~ lTI<'T iff, ~ #T ~~ OR 
~ ~  lfRrr ~ I it ri ifi<:ifT ~ ~ 
f'fO wn: ~ ~ ~ 1 ~ ~ 

~  ~ erT l1+nft mU 'lTf<1ffi i<:r ~  
~  I ~ f"'fll: '?;l1 rnr 'foT 1 ~

fr:cr ~  wr 'fiW ~  m ~ ~ 
~~~o ~ I 

~ f'fll"Cf ~ ~ 5ffifT'f ;;rrm tT1IT ~, 
it ~ ~ ~ I~, ~ ~~ 
OR m<: ,~ ~ QIF"'14lije:{l 
I ~ OR ~ ~ l1'M ~ I 

it ::;r;n<r ifiT "'¥ ~ ~ I 

Shri Khadllkar (Khed): Mr. 
Deputy-Speaker, the strategy of eco-
nomic development that our Govern-
ment has adopted in expanding the 
public sector will certainly be in 
keeping with the proposal that they 
have brought before this House to 
constitute a committee of this Parlia-
ment to see that the public sector is 
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properly functioning. Because, the 
public sector is a vital sector of our 
economy, and in the li:1.al analysis the 
key to the success of our planning as 
well as the achievement of our objec-
ti ve of social reconstruction I)f our 
society lies in the success of the public 
sector. 

While discussing and supporting the 
motion before the House to set up 8 
committee for this purpose, I fully 
realise-because I have been a Mem-
ber of the Estimates Committee-
what my han. friend Shri Morarka 
said when he quoted certain conclu-
sions of the Estimates Committee, 
suggesting that that such a commit-
tee should keep a watch over our 
public undertakings was one of the 
recommendations made by the Esti-
mates Committee when I was a 
member. I am at present a Member 
of ·the Public Accounts Committee as 
well. There is a demand here that 
the number of Members proposed for 
this Committee should be increased. 
My personal experience is that out of 
thirty Members on the Estimates 
Committee-and I am not disclosing 
some secret ~-  half the 
number of Members take any interest. 
And so far as the Public Accounts 
Committee is concerned the story is 
not different. Particularly in 'this 
respect I would like to have a ':ery 
compact body so as to cast the onus 
On them. Therefqre, while welcom-
ing this move, I do not want an 
expansion of the Committee. 

On some of the other aspects of the 
matter, I will not devote much tlme, 
but I will say why such a committee 
has become necessary after the exp<'ri-
ence of a few years. I have no tIme, 
otherwiSe I would have quoted from 
Prof. Hanson's recent publication 
where the debate in the House of 
Commons relating to this committee 
has been extensively quott.d to show 
what is the impact that some of its 
reports had produced on Parliament. 

In this country, when you take the 
corporate sector there Is equity capital. 
And if I am an equity-share holder 
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[5hri Khadilkar] 
my only concern is to look at the 

,declared dividend, and the managing 
director and the directors are m'ore or 
less holding the monopoly of manage-
,ment and administration, But when 
we have got an expanding p'ubliC 
sector with public moneys invested in 
it, we must change that attitude. We 
cannot continue to adopt an attitude 
{)f dividend-mindedness, simply look-
ing to what the return is. Therefore, 
lUlis House must take interest from 
the point of view of management and 
other aspects of economic development 
as well. What are the tasks necessary 
in order to make public sector a suc-
cess and whether they are fulfilled or 
not-that must be looked into by this 
Committee, because this is in healthy 
competition with the' private sector. 
When we claim that the public sector 
should reach a commanding height, it 
must have certain tasks before it, and 
this committee's business should be to 
5ee that these tasks are fulfilled. 

As my time is short, I will just read 
{)ut in brief what I consider to be the 
tasks before our public undertakings, 
They are: 

Firstly, to prove m'ore efficient in 
administration and in operational 
efficiency than the private sector; 

Secondly, the surplus arising out of 
produce should be used for the good 
of the nation as aI whole and not for 
the benefit of a single individual or n 
group of individuals; 

Thirdly, there should be easy re-
payment of foreign loans from the 
profits of the undertakings as a 
guarantee of our independent econu-
mic development; 

Fourthly, to increase the rate of 
capital formation in the country to 
accelerate the rate of economic growth; 
and 

Fifthly, to cultivate II spirit of co-
Dperative feeling among the employees 
. and establish the concept of industrial 
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democracy as a part of our economic 
policy, 

These, as I have tried to summa-
rise, are the five tasks before oW' 
public sector undertakings, And it 
should be the primary task of thi. 
body, constituted jointly by both 
Houses of Parliament, to see how far 
these tasks are fulfilled. Unless such 
scope is given to this Committee I do 
not think any useful purpose will be 
served. There is the Estimates Com-
mittee, there is a post-mortem Com-
mittee known as the Public Accounts 
Committee. But their functions are 
very limited. So I would urge tha' 
if these tasks are to be fulfilled and 
the health of the public sect'or and its 
growth is to be ensured, then the 
scope of this should be a little widen-
ed. 

Coming to the other aspects of the 
matter 1 feel that unfortunately in 
this country there is lack of fixation 
of responsibility. An eminent o ~ 

mist like Prof, Galbraith, while analys-
ing our economy, has said some ~

tinent things. I will Quote in brief 
what he has said, because the time i. 
short. He has said: 

"I think it extremely important 
that the modern plan set firm tar-
gets for this invisible achieve-
ment. As valuable as firm tar-
gets for steel output are firm tar-
gets for man-hour productivity, 
costs and returns. Goals 5'0 sf'! 
become binding on all concerned. 
All are challenged to meet them. 
All have a sense of failure if 
there is a shortfall in perform:mce. 
And there is, in addition,"-

And this is more important-

"the highly practical fact that 
failure can be identified with 
thOse responsible. If there are no 
standards then no one fails the 
examination." 

And in this c'ontext, there. are no 
standards for the Government at pre-
sent, and therefore ,there is no posP-
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bility of failure on any front! And in 
conclusion, in a mild rebuke he has 
Baid: 

"Promotion and honour accrue 
to all alike."-

Because there are no standards.-

''Life was not meant t'o be that 
easy and certainly not in a deve-
loping nation." 

This is a very modest appraisal of 
the state of affairs prevailing in the 
public sector and in our administra-
tion. Therefore, I would like to urge 
on this occasion that the administra-
tive set-up is a vital factor in the 
development 'of our public sector. 
Here, unfortunately when we talk of 
.growth, there is quantitative growth. 
We are expanding from the point of 
view of quantity, but from the poInt 
of view of quality there is no good 
performance. 

When we come 1'0 the structure of 
the management we find that the 
places are filled by superannuated 
persons. In this country, because age 
has been placed at a premium in 
public life, therefore on every occasion 
the more advanced in years a man is, 
if he is found to be unfit in govern-
ment service he is found fit for a 
steel factory. There was a time when 
our public-sector steel factories were 
the mon'opoly of ex-Railway Board 
people. I do not know what is the 
state of affairs now. This should be 
gone into. 

We are saying that we haVe got to 
develop independently of the private 
sector in healthy competition and 
show the results. What is the state tlf 
affairs? A certain document from 
which I may quote was prepared by 
a Government Department though it 
was not published. 

Shri Morarka: What is the docu-
ment? 

Shrl Kbadllkar: I am quoting it. 

Shri Morarka: What is the docu-
ment? 
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Sbri Khadilkar: I am quoting every-
thing; please just have a 'little pati-
ence. 

As I said, the public sector should 
be independent of the private sector, 
Many members of the Board of Direc-
tors are against the concept of the 
public sector as at present constituted. 
The Company Law Administration in 
this country in a recent study has 
pointed out -Io ~ of director-
ships in public sector and private 
sector companies. I am quoting the 
results. 

Dr. M. S. ADe,. (Nagpur): Whom 
are you quoting? 

Sbri Khadilkar: I am quoting from 
the Company Law Administration's 
study, it is a Government document. 
It says:-

"The Survey has pointed but 
that of the 86 non-official direc-
tors, 44 belong to private sector 
who are also controlling direc-
torships of 334 private sector 
companies. A large number of 
these directors c'ontrol big busi-
ness in this country. Some of 
them control more than 20 com-
panies. These trends are harmful 
from the point of view of con-
centration of economic power." 

This is -the conclusion reached by the 
Company Law Administration. 

From this point of view I will quote 
one more case, that of the Ashoka 
Hotel. The present Managing Direc-
tor-I know it for certain-is today 
drawing a very fat salary in one of 
the biggest industrial concerns in 
Delhi. This is -the p'osition. Therefore 
the management aspect also must be 
critically examined to see whether 
the policy of the Government is 
translated in practice by the public 
sector management. This is most 
important and is a vital factor for its 
success. 

Another factor that should "oveMl 
the pubLic sector is its prOfitability and. 
return. We have assumed ~  
figures. They are not likely to be 
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reached and payment of debts will 
begin slowly but increasingly. At 
that time We will find that our ilublic 
sector o o ~  is more dependent 
because it wilJ not be able to dis-
charge its foreign obligations and 
from its own surplus will not be able 
to meet its own growth require-
ments. This aspect also should be 
taken into consideration. 

There is a good deal of waste and 
this committee should go into this 
also. I may quote the instance of 
the Heavy Electricals. Waste is 
there. Among the management there 
is quarrel and machinery worth mil-
lions is lying in the open. Some of 
the officials---I do not want to name 
them; I have got a document here 
Which I do not want to plaCe on the 
Table of the House and I do not 
know whether you will permit it .. " 

Shri Brij Raj Singh (Bareilly): He 
shou:d be asked to place it on the 
Table. 

Shri Khadilkar: Please let me finish. 

Some of the management people 
foster private undertakings in part-
nership. In Bhopal some people, 
engineers and others, in this Heavy 
Electricals have got private !'ompan-
ies established. They are flourish-
ing and doing well. For purchases 
also they establish companies. Are 
these things not to be looked into by 
this Committee? Are these limitations 
to remain? This is a serious aspect 
in our present affairs. These must 
be looked into. 

A last word about industrial rela-
tions. The human relations should 
be better relations. We should be 
model employers. I know from my 
OWn experience that the management 
is bureaucratic. They are litigation-
minded. When the final award is 
made, they go to the Supreme Court. 
These practices must be stopped. 
Therefore the committee's functions 
from all sides must be comprehensive-
ly redefined. 

Public Undertakings 

With these words I conclude. 

Mr. Deputy-Speaker: Shri Mathur. 

Shri Barish Cbandra Mathur 
(Jalore): I do not want to speak. 

Mr. Deputy-Speaker: Shri Sham Lal 
Saraf. 

-n ~ (m): ~ 
~, ~ ~ if; orl11lifft om ~ 
~ o ~  

Shri Sham Lal Sarat (Jammu and. 
Kashmir): Mr. Deputy-Speaker, I 
welcome the setting up of this rom-
mittee though it is being set up at a 
belated hour. I have heard my hon. 
friends speak on it for the last three 
days and though I am a newcomer to 
this House-I have come only to this 
House-I am very glad to know that 
my hon. friends from all sides have 
been taking a cons tan t interest in this 
very important matter that has come 
up before the House now. 

In our Industrial Policy Resolution 
all the sectors have been ueHned 
mostly. In a common man's langu-
age I will say that basic and key indus-
tries can certainly go to the public sec-
tor; as far as the producer industries 
are concerned, mostly they also may 
go to the public sector but selectively 
and as far as the consumer industries 
are concerned, they should certainly 
be left to the private sector. Keep-
ing in view the mixed economy as a 
basis 'of our economy and of econo-
mic growth in our country, I think, 
we should benefit also from people 
who have learnt by experience in 
other parts of the world. Therefore 
I will say that if this committee is 
being set up nOW, I will welcome it 
even if it is at a belated hour. 

With regard to defence industries, 
certain secrecy has to be 'observed 
and I absolutely agree with the pro-
posal that is before us that it should 
be left to the hon. Speaker as to 
how he would: conduct their being 
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.gone into and reported upon as also 
other matters that may be connected 
with it. 

It is not a mere incident, as I 
understand it, that a committee like 
this is being set up and Members of 
Parliament are being associated with 
it. To me it is not only an incident. 
It has a very great significance, in the 
sense that sometimes it becomes diffi-
cult, firstly, to know the mind of the 
people as a whole and then to reflect 
that mind upon the working 'of the 
Government. Often we find when we 
hear hon. Members speak on a parti-
cular subject-hon. Members coming 
from different parties and from dif-
ferent regions-that a number of 
angles come up before us. Even to-
day, this afternoon, in a few speeches 
that have been delivered a number of 
-things haVe come up; a number 'of 
ideas have come up; a number of 
angles have come up. So, it is ab-
solutely essential in the interest of 
.the country and in the intereRt of our 
developing economy that in regard to 
-the public sector undertakings also 
people's representatives like those of 
this august House are not only taken 
into confidence but arc entrusted wi.lh 
the job set out in this motion. That 
will rertainly help in translating, and 
very correctly, the aspirations of the 
people with regard to the developing 
economy of the country. 

As far as the constitution of this 
committee is concerned, I respectful-
ly disagree with my hon. friend, Shn 
Khadilkar, who said just now that 
some hon. Members having been 
elected to some committee are not 
taking interest. I would say that it 
is very unfortunate if that is so. I 
would urge upon hon. friends that 
when members for a committtc like 
this are taken We should only elect 
or take the rigat men, men w'th 
experience, men who can certainly 
contribute in devising policies and 
ways and means for running the public 
sector industries in a proper manner 
and form. It is a sort of a challenge 
before all such Members who may 
.come to be elected to this committee. 

I know, from all quarters these 
public sector industries have come 
under the fire of criticism-some 
rightly and some wrongiy. Tilere-
fore, I would submit to my hOll. 
friends that once they are elected to 
the committee they will take interest 
in it in right earnest and see that all 
that all of Us desire and all that is 
the desire of the Government in bring-
ing forward this motion before us is 
achieved. 

As far as the number of members of 
this committee is concerned I would 
submit that the number is 'too small 
and the number may be increased 
because, as the hon. Minister has 
explained the other day and as we 
see also from the very purport 
of this proposal, a number 'of 
things have to be kept 
in view. If a comparatively larger 
section is represented, a larger num-

·ber of views are represented. Not 
only that, having a littie experience in 
this line I would say that this com-
mittee may tomorrow have to set up 
a number of sub-committees. The 
han. Minister might have an impres-
sion in his mind that we are simply 
transferring the functions of the Pub-
lic Accounts Committee and the Esti-
mates Committee to this committee. 
But I feel from the very description 
of the powers that are being handed 
over to this Committee that there are 
a number of new things that are com-
ing before it. After all, all thes£' in-
dustries are not of one pattern. There 
are a number of patterns. Some be-
long to one group and some belong to 
the other. KE'eping that in view, it 
may become essential on the part of 
this Committee to set up sub-commit-
tees for different purposes. At that 
tim£' it may be very difficult for this 
Committee to handle the enormous 
work that may come before it. There-
fore, I would strongly urge and sup-
port the amendment that has been 
moved that the numher of M0mbers 
to be elected to this Committee may 
be increased from 10 to 15 from Lok 
Sabha and from 5 to 7 from the other 
HOllse, as has been suggested . 



72 9 Motions 7'e: NOVEMBER 20, It63 o ~  on 

[Shri ~  Lal Saraf] 
Then, the powers of the Estimates 

Committee and the Public Accounts 
Committee have been delegated to this 
Committee. That is quite all right. 
But certainly I have not been able to 
follow what the hon. Law Minister 
said yesterday. How can there be 
duplication in the work of the Esti-
mates Committee? There IS no line 
of demarcation as has been pointed 
out by mllny hon. Members. I wou'd 
submit that the Minister may make 
it clear when he replies to the debate. 
Actually, this Committee, as I under-
stand, has to function like a watch-

- dog, but not like a policeman as some 
of my friends have expressed them-
selves in a way as if if was going to 
work like a policeman. They are not 
to go with a suspicious mind that this 
i9 wrong or that is wrong and all that. 
They have to go with a mind for 
learning and understanding and then 
functioning like a watch-dog to see 
that the things are done in a correct 

. way. 

Now, it has been provided that 
majer policies are not to be gone into 
by this Committee. I quite agree 
there. For instance, the present basic 
po'icy of the Government is the socia-
list pattern of society. Major policies 
have been drawn from that point of 
view. It may be that some Members 
may not agree with that policy. 
Therefore, do you want that those 
Members should be free to interfere 
into that aspect of the policy matter? 
I quite agree there that the major 
policies of the Government are not 
going to be gone into by this Com-
mittee. 

With regard to other' functions of 
the Committee, this Committee will 
certainly go into all those things. I 
also quite agree with what the Minis-
ter has said that this Committee may 
not go into the day-to-day function-
ing of the public undertakings. But 
what I feel is, the mentioning of that 
may not be necessary here. After all, 
when a Committee like this is to be 
set up, it will ~  go into their 

PubUcUnde7'takings 

policies and programmes and how they 
are being implemented. What litUe 
day-to-day work is there has got to be" 
gone into. That also may be kept in 
view. 

Then, there is the question of decen-
tralisation. Decentralisation is very 
very necessary. If today our public 
sector industries suffer, it is mainly' 
because of the fact th.at there is no-
proper decentralisation at the top· 
management, mid-management and. 
lower management. What happens? 
There is the centralisation Of power, 
both administrative and financiaL 
During the last session or the session 
before last, it was announced that 
certain powers had f,-een delegated to" 
the management of .the public sector 
industries. My.submission would be 
that financial powers or financial 
arrangements must be made in such a 
manner that the public undertakings 
may not have to go from door to door, 
from place to place, month after' 
month, to get things done. This Com-
mittee, I hope, will certainly see that 
there is proper de'!'gation of both ad-
ministrative and financial powers not 
only at the top management level but 
at all levels. 

It will be equally necessary to pro-
vide facilities for training of persons· 
in business management at all levels, 
top level, mid-level and lower level. 
Unless that is done, the setting up of 
this Committee will have little mean-
ing because today, as I find, there is 
dearth of managers and the persoilS 
who know things about' business 
management. Therefore, it is very 
very necessary that these things are' 
kept in view. 

I would like to remind the hon. 
Minister about one thing more. I have 
been a member of the Central Silk 
Board. Last year, I had moved an, 
amending BIlI and in that Bill I tried 
to explain the entire position of the 
silk industry. That speech of mine is 
there On the record. Certain assur-
.ances were given by the hon. Mini!lter-
and I got a letter saying that some-
meeting will be called. I might retl-
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pectfully remind the han. Minister that 
ten months have passed and still no 
meeting has been held so far. Perso-
nally, I do not feel about that. But 
there is one thing. If this bureaucra-
tic approach is still there, I can assure 
you that this Committee will do 
nothing. Once you ::et up these com-
mittees, it is your duty, it is the duty 
of the Government to see that these 
committees are m.lJe to function 
thoroughly at all leve:s. 

With these three suggestions, I con-
clude. Firstly, I would submit that 
the Members selected should be those 
-my friends will excuse me--can 
make a iood contribution and who 
bave got a little experience in this 
line. Secondly, We have to create 
tacilities for training of persons in 
business management. Thirdly, the 
bureaucratic approach should not be 
there. 

With these suggestions, sup-
port this motion. 

Mr. Deputy-Speaker: The han. 
Minister. 

15ft ~ ~ ~  ~ 
I I ~ I ~ - ~ J ~ 

fif,1IT 1!!T ~ .  ~ a-T a-R ~ it qi;r 
~ ~ I 

Mr. Deputy-Speaker: There is no 
point of order. The han. Minister. r 
have already called him. 

Shri Kanungo: There has been a 
full debate on the motion spread over 
three days and that is as it should be. 
25 Members have participated in it. 
Possibly, the diagnosis of Dr. Singhvi 
is correct that I am muddle-headed. 

Shri Dajl (Indore): Muddle-headed? 

Shrl Kanungo: Mr. Daji should 
agree with it. 

Sllri Radhelal Vyas: But he is not a 
doctor of medicines. 

Public Underta.kings 
Shri Kanungo: Still more accurate 

because it is not the physical elements 
that are being diagnosed, but it is the 
mental capacities. I fully under-
stand that my acumen is not as high 
as it should be. But one point which 
has been universally acknowledged by 
all speakers is the urgency and impor-
tance of setting up this Committee. 
'28 amendments have been tabled in-
cluding one substitute motion by Dr. 
SinghvL The largest number of am-
endments relate to paras 1 and 3 of 
the motion dealing with the manner 
of composition, duration and numeri-
cal strength of the Committee. I 
believe, most of the amendments are 
now unnecessary in view of the am-
endment to para 3 of the motion which 
I have made, according to which the" 
life of the Committee should be till 
the life of the Lok Sabha. We have 
got a precedent for that. On 8th 
June, 1962, a motion was moved by 
the Deputy Minister in the Ministry 
of Law for the setting up of a ~o
mittee of both Houses of Parliament 
on the matter of Offices of Profit. 
There the duration was mentioned as 
follows: 

"The Members of the Committee 
shall hold office for the duration of 
the present Lok Sabha." 

That is what I have mentioned in my 
amendment No. 26. 

I beg to move: 

That in the motion,-

for paragraph (3), substitute-
"(3) That the members of the Com-
mittee shall hold office for the dura-
tion of the present Lok Sabha." 

Shri HanumanthaiYa (Bangalore 
City): May I know whether it ~ a 
temporary committee envisaged only 
for three years? 

15 hrs. 

Shri Kanungo: I am coming to that. 

Consequently, the question of rota-
tion and other factors mentioned in 
the original draft is out. I presume 
tha t following the acceptance of this 



733 Motions re; NOVEMBER 20, 1963 Comm.ittee on 734 

[Shri Kanungo] 
motion, necessary changes in the Rules 
of Procedure and Conduct of Business 
will be made in due course. In other 
words, h means that it will be a per-
manent committee of this House. Of 
course, with each session of the House, 
the personnel of the committee will 
change. 

Sbri Indrajit Gupta: Session of the 
o ~  

Shri Kanungo: With each Lok 
Sabha, because the motion clearly says 
that the duration of this committee 
will be the duration of the Lok Sabha. 
Naturally, it will have to be incorpo-
rated in the rules, but there is a ,:,er-
tain procedure for the amendment of 
the rules, and all that will be taken 
rare of in due course. 

Certain doubts have been expressed 
that the membership of this House is 
for five years, whereas the member-
ship fluctuates in the other House; that 
means that every two years, some 
Members retire there, and supposing 

Public Undertalctn". 
A large literature on the subject of 

parliamentary accountability of public 
undertakings, not only in the U.K. 
but in many other countries like the 
U.S.A. and France and Italy haa 
grown, and standard books on the 
subject have been published. All of 
them agree that the committee, in 
order that its functions may be effec-
tive as a parliamentary committee &II 
against a committee for specific pur-
poses, should inevitably have the 
limitation which has been suggested 
in the proviso. 

I do not want to take the time of the 
House by quoting various passages, 
but it is clear that the function of thi. 
committee is primarily to nelp the 
House in having an effective debate 
on the annual reports of the public 
undertakings, and that has been so, 
.particularly because the functions of 
the Estimates Committee and the 
Public Accounts Committee have been 
delegated to them. 

somebody is elected to ·,his comlmttee We have to realise that the object 
and he ceases to be a Member Ilf the of setting up these public undertak-
Rajya Sabha after some time, thea the ings is the industrial and economic 
question arises as to what will !lappen advancement Of th., couni.l'Y. The 
to him. The rules are clear about it. undertakings are for industrial pro-
The rules regarding parliamentary duction and trading, and the results 
committees provide that if a person have to be judged by their efficient 
ceases to be a member of the other operation and profitability. This re-
House, he ceases to be a Member of quires a special talent which has to be 
the committee also. So, that part of specially nursed. Therefore, the 
it is clear. : I' executive government;by' setting up I the corporations and companies which 

The amendments to the effective I are autonomous, nas, with the appro-
part of the motion, that is, paragraph ·1. val of Parliament, divested itself of 
2, are more substantial. The main I f powers for supervision of the day-to-
thing which most of the Members have .. ' day administration. If we are to go 
suggested is to drop the proviso to into the day-to-day administration, 
the second paragraph. I would very then the very purpose of the policy of 
respectfully draw the attention of hon. setting up these trading and produc-
Members to the debates of this House tion units will be defeated. The ope-
on the 10th December, 1953, 3rd and ration of these undertakings needs 
17th December, 1954 and the 14th taking decisions on the spot as situa-
April, 1956. I would particularly draw tions arise without waiting for direc-
the attention of the House to the tions or approval from above, and also 
debate on the 10th De('ember, 1953 taking calculated risks all the time. 
on the motion of Dr. Lanka Sundaram As a witness in the course of examl-
and the reply of the then Finance nation by II Select Committee in UX 
Minister, Shri C. D. Deshmukh. said: 
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"The mere fact that I felt some-
one was looking over my shoulder 
all the time and was going to 
examine these things at any time 
later, the less I will be inclined 
to take a decision and the less 
decisive I would become.". 

I am merely quoting this, because, 
subsequently, from the many debates 
1n the various legislatures it has been 
found that Parliamen.t can be best 
served by concentrating attention on 
major matters and not minor matters. 

Again, it is curious that the Labour 
Party in the U.K. were not agreeable, 
in the first instance, to the setting up 
of such a parliamentary committee, 
and they had hesitations because 
they had doubts that it might lead to 
slowing down of ,the activities and 
persons in management not taking 
the calculated risks which were neces. 
sary for the efficient running of an 
industrial or trading unit. In fact, 
Mr. Morrisson, while speaking on the 
setting up of a committee, had on one 
occasion said: 

" .... and would make them 
(Board Of Directors) always 
nervous at the prospect of appear-
inlZ at any time before a half-
circle of Members of Parliament 
all having their pet views .... ". 

11 is equally true, as Shri S. M. 
Banerjee mentioned, that labour-
management relations develop for 
better or for worse, not all of a 
sudden on one day but grow over a 
period of time. 

Shrl S. M. Banerjee: Is this also a 
quotation? 

Shrl Kanup: This is not exactly 
a Quotation, but I am saying this 
from memory. 

I believe that the collective wisdom 
of the Members of the committee will 
be able to devise ways and means by 
which they can ,take a view on essen-
tials of management without inhibit-
ing their initiative and enterprise. 
In other words, there will be areas 

1428(Ai)LSD-7. 

where there might be doubts as to 
what day-to-day administration is, 
and how far it impinges upon the 
major policy decisions or the policies 

. of a particular undertaking. It is ex-
pected that the Chairman of the Com-
mittee will be able to resolve that, 
and in the last resort, the Speaker will 
have to do that. In other words, by 
experience it can be known where the 
areas of doubt occur. We cannot anti-
cipate them. 

I would draw the attention of the 
House to the earlier drafts of the 
Motion where certain labour-manage-
ment relations were excluded from 
the purview of the Committee. But 
Government 'have dropped that clause, 
In other words, the particular ques-
tion of labour-management relations 
should be gone into by the Committee. 

Regarding the last item in the pro-
viso, I would only mention that it 
does not need any argument to justify 
the avoidance by the Committee of 
consideration of matters for the con-
sideration of which machinery ift 
established by any special statute 
under whieh a particular public under-
taking is established. Parliament 
enacts statutes after due consideration 
and when an undertaking is estab-
lished by special statute, it is because 
it has special features. That is why 
this particular item has been incorpor-
rated. 

Shrl Banamanthalya: Could he give 
some specific instances of establish-

~ which come under this proviso? 

Shrl )[ananp: The LIC, tor one. 

Shrl Ranumanthalya: LIC is includ-
ed within the purview of the Com-
mittee. 

Shrl Kanungo: All the undertakings 
whiCh are mentioned in Part I and 
which are established by special 
statute. 
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Shri Hanumanthalya: What I ask 
is-please name one or two establish-
ments covered by the third item of 
the proviso. He said, LIC, but LIC is 
"pecifically included in Part I. 

Shri Kanungo: I am sorry. The 
o ~o S3Y ~--  ~  the. consi-

deratIOn of which machmery IS esta-
blished by any special statute under 
which a particular public undertaking 
is established. 

Shri BanUJDanthalya: What are 
U\"':)y? 

Shri Kanungo: All the 7 enumera-
ed in Part I have been established by 
spedal statute. 

Shrl Banumanthalya: Are they 
ex,::.uded? 

Shri Kannngo: No. But I am try-
ing to justify the proviso here. 

Shri A. C. Guha (Barasat): Will all 
the 7 be excluded under the '.hird 
proviso? 

Shri Kanllngo: No, nO. But the 
pOhlt is that when a special machinery 
is provided with regard to a particular 
malter, it is excluded. For exampl:!, 
the point regarding investment in LIe 
or d:stribution of reserves in, say, the 
Warehousing Corporation. There arc 
speelal provisions for these. So they 
are excluded, as naturally they should 
be. 

Shri A. C. Guha: Why? 

Shri KanllDgo: Because it bas 
been done by statute. 

Shri A. C. Guba: May be. All 
these 7 have been establisbed by 
spedal statute. If the Committee can 
look into the working of these autho-
rities, why should it not be allowed to 
go into those matters also? 

Sbrt KanllDgo: They can look into 
them, but not the special provisions 
which are incorporated in those 
statutes. What remains is No.{i) of 
the proviso in para 2-regarding major 
Government policy. It haa not been 
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possible to define this term or to enu-
merate the matters. Therefore, it. 
interpretation has been left to the 
Ch3irman of the Committee, and in the 
last resort, to the hon. Speaker. 

To give an example-we tried certala 
exerdses in enumerating them -the 
general policy of an undertaking. 
whether the affairs of the undert.aking 
are being managed in accordance 
wit!'! sound business principles or 
prudent commercial practices, the 
Ilnancial outcome of the operation of 
the undertaki:lg, the working of the 
undertaking with reference to devolu-
tion of authority, the working of the 
undertaking with reference to technical 
and m3nagerial efficiency, recruitment 
and training of technical and mana-
gerial staff, relations with the public 
and so on and so forth; but it could 
not be exhaustive. Therefore, the 
present draft from (a) to (d) is 
wid\! enough. It covers alI these and 
possibly more. You cannot think out 
all the contingencies. Therefore, it 
has been left as wide ~ possible. 

Shrl Daji: Why not leave it ::IS wide 
aa in England? 

Shri Kanungo: No. Perhaps 1t NIUI 
due to my incapacity to get my idell 
through. In my opening speech, I said 
that the position in U.K. was entirely 
different. There all the public under-
takings have been taken hy special 
statutes of Parliament; they were 
working for quite a long time. 

Shri A. C. Gnha: No, they were not. 
They were established only after the 
last war when the Labour Ministry 
came into power. 

Shri I ~O  Let him please give 
me some credence for some knowledge. 

Shri Daji: If he wants credence 
from us, he shou1d also give us some 
credence. 

Shri KanuDgO: I certainly do. That 
was why in my opening speech, I re-
ferred to Shri Daji But I frankly ad-
mit that my I.Q. is inferior to hia. 
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Sbrl Indrajlt Gupta: But you are 
the Minister. What can be done? 

Shri ~o  I was referring to 
England, and saying that the compa-
rison was not correct. Take, for 

~ , coal. Coal was a running 
business in UK for hundreds of years. 
Then it was taken over by Government. 
All the undertakings in UK are gov-
erned by special statute of Parliament, 
and the ministerial responsibility there 
is far wider, than it is here I have 
mentioned earlier in my opening 
speech that the powers of the Minister 
to interfere with the operations of a 
company or corporation are strictly 
limited and have been written down 
in the statutes. After all, the Minister 
is responsible to the House. Where 
does the necessity of a Committee come 
in? It is because of the peculiar cir-
cumstances. There are certain areas 
where the Minister has no powers. Yet 
Parliament has got to keep itself in-
formed. That is one of the major 
justifications for a Committee. In 
other words, the Committee will be 
servicing the HOuse and not anybody 
else. 

Therefore I humbly submit that the 
puagraph ;ead as a whole gives wide 
enol1gh scope for the examination by 
the Committee of th'e undertakings. In 
any case, we have to see how the Com-
mittee functions. In other words, the 
House has got to see-not the Govern-
ment-whether the work of the Com-
mittee facilitates disrussion in tte 
House. I have ~  spoken about 
the limitations in a debate in a big 
House; the effort of this Committee 
would be to pinpoint important points 
which require the attention of the 
House. Therefore, I consider that the 
provisions in paragraph 2, as they are, 
are very much necessary and are wide 
enough. 

The last portion, where the Speaker 
has been given the power to direct the 
Committee to look into anything ~  
the House desires or he thinks neces-
sary in the course of working of the 
Committee. is perhaps the widest. I 
have not found any such wide prov!-

Public Undertakings 
sian in any legislature or its com-
mittees in any other country. 

Some of the amendments, parti-
cularly the one by Shri ~j  and Dr. 
Singhvi. refer to the procedurel 
regarding examination of wLnessel 
etc. I submit these are not necessary 
as the rules relating to parliamentary 
committees in Chapter XXVI of the 
Rules of Procedure are ample and 
exhasutive. 

The Law Minister has made it cate-
gorically clear that the two motions do 
not in any way offend the Constitution. 
The House can set up any agency to 
help its deliberations, even with mt'n 
from outside: its membership. Matters 
relating to public undert3kings which 
go into the estimates, and the moneys 
to be spent from thoe Consolidated Fund 
by way of investment in the capital of 
an undertaking or as a loan to it, are 
all items which are entered in the 
estimates. The Lok Sabha votes on the 
estimates, and depends on the services 
of the Estim:ltes Committee to examine 
those estimates. I submit that the 
House would be more adequately 
served by a special committee which 
will confine its function to I ~ 
undertakings only. The committee, as 
I g~, will digest the annual report 
and accounts of each undertaking and 
.~ report will help both Houses to 

have a more fruitful debate, and the 
Estim:ltes Committee will, in course ot 
time, feel relieved of this aspect of 
their work, and will find the reportl 
useful to their Members. We cannot 
envisage all the circumstances where 
there would be overlapping in work-
ing as also the types of enquiry which 
may be necessary from time to time. 
The provision in (a) of para 2 em-
powers the Speakl'i', as I said earlier, 
to take care of these circumstances. 

Here I would submit that there is a 
little verbal change. I do not know if 
you would direct me to move a formal 
amendment, or you will take my verbal 
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statement for that. Part II of the 
Schedule reads: 

"Every Government Company 
whose annual report is placed 
before the Houses of Parliament 
under sub-section (1) of Section 
619A of the Companies Act, other 
than the Public Undertakings 
included in Part III hereof." 

I would like to take off the words: 
"other than the Public Under-

takings included in Part III here-
of." 
had earlier anticipated in my speech 

that we would invoke the powers of 
the Speaker in this respect, but as it 
stands Part III is completely ~  
out. 

There have been some amendments 
in which it has been said that, as I have 
mentioned in my earlier speech, Part 
III has got security aspects and there-
fore c,rtain prohibitions oueht to have 
been imposed on it. Reading through 
the rules of parliamentary committees, 
I find that the Speaker has ample 
powers to give directions regarding the 
examination and the reporting on the 
security aspects, taking care of the 
security aspects. If this is taken into 
account, the doubts expressed by my 
friend Shri Morarka will vanish. 

Shri Kashl Ram Gupta (AlwBr): 
Sir, the Minister is asking your permis-
sion to delete certain words in the 
motion, Bnd whether a formal amend-
ment by him is required. That should 
be clarified. 

Mr. Deputy-Speder: If the House 
agrees, no amendment is necessary. 

Shrl Kanungo: I am formally moving 
an amendment that these words be 
dropped 

Dr. Singhvi has suggested the inclu-
sion of more than six corporations 
including banks to be added to the 
Schedule to Part I. Apart from the 
special nature of banks, I would sub-
mit that we must start with the ~ 
dule as it is. As it is, it is big enough. 
As my hon. friend from Kashmir 
mentioned, the Committee micht 

Public: Undertakings 
find it difficult to examine all the 
corporations and companies, which are 
quite large in number. Therefore, we 
have deliberately omitted certain 
corporations like banking and financ-
ing corporations; because they are 
rather sensitive spots, and we do not 
want them to go in for speciRI en-
quiries other than what Parliament 
is entitled to. In course of time, I 
suppose there will be more corpora-
tions coming in under Part II and Part 
III, and as we gain experience, I 
think the Committee will be able w 
justify itself. 

Here I would submit that the ell:-
periece of U.K. has been rather unique 
in the sense that for five years they 
had doubts about the efficacy of a com-
mittee, and ultimately, after another 
four years, they found t.hat the 
committee, by experience, had been 
really helpful to the House 1iscussin, 
matters. I would suggest han. Mem-
bers reading an article by Sir Tobby 
Low on "Select Committee on Natio-
nalised Industries" in the Public Acf.. 
ministration Magazine of 1962. Owln, 
to shortage of time I cannot read larre 
extracts, but I would Hire to quote one 
extract: 

''Thirteen Members of Parliament 
may seem an odd kind of committee 
to be charged with the investigation 
of activities of widely differin, 
industries, many of them wi'h highly 
technical activities, but, in fact, thil 
committee of 13 has worked very 
well. Each one us had varying ell:-
perience and came with a different 
approach to the probl-em we were 
considering. It is important, I thinJr. 
that some Members on such a Com-
mittee shOUld themselves have had 
experience of management of the 
financial and technical side of in-
dustry, and that some shou'd have 
a good understanding oC general 
economic and financial questions. 
Inevitably it falls upon the Chair-
man of this Committee to take the 
lead in choosing what are to be the 
most important points and cross-
examining the witnesses In this ii 
is greatly helped by two Clerks who 



KARTlKA 29, 1885 (SAKA) Committee on 744' 
Public Undertakings , 

143 Motion, re: 

are allotted to the Select Commit-
tee. We used to have only one. It is 
not generally appreciated how high 
is the inte!lectual standard of the 
Clerks of the House of Commons or 
how broad their ability. The Com-
mittees of the House of Commons 
depend to a very large extent on 
their Clerks, but of no Committee 
is this more true than the Select 
Committee on Nationalised Indus-
tries. These Clerks are not trained 
economists, they are not trained 
accountants, but they do have 
highly trained minds, and they 
know and really understand 
gOeld House of Commons procedure, 
which is most important for such a 
Committee. They have one other 
advantage, at least my Clerks had, 
bright enjoyable English." 

Perhaps in our House they should 
know how to write bright Hindi. 

The point I am trying to make out 
is that this Committee for a couple 
of years floundered and tried to have 
the services of accountants, econo-
mists and various other specialists, 
but by cxperipnce they found that 
help which they got from the Sec-
retariat, as we call it in our parlance 
here, was the most useful they could 
,et. I would humbly submit from 
my experience of working in some 
of the committees here that I do 
think that our Secretariat has got 
plenty of talent in this matter. The 
most important thing, as I have em-
phasized, is the point of view of the 
House. An economist can be brilliant; 
and accountant can be brilliant. But 
the Secretariat of Parliament knows 
the mind of Parliament. much better 
than anybody else. After all this 
Committee is meant to serve the 
House. 

Shrl Kashi Ram GuPta: How will 
the Secretariat help the committee? 

Shri Kanungo: I suppose it requires 
experience to know it. At least I have 
had my experience. I will take an 
bour to elucidate that. 

Shri Daji: Please do not. 

Shri KaIlI1ll&'O: You will say it will 
bore you. 

I l>eg to move: 

That in the motion,-

in Part II of the Schedule,-

omit "other than the Public 
Undertakings included in Part 
III thereof." (27) 

An Ball. Member: What about the 
membership? 

Shrl Kallungo: I would submit that 
in the first instance when you are 
launching upon a new type of parlia-
mentary activity, it should be as small 
as possible: it should be a compact 
committee. Even in the House of 
Commons with a membership of about 
540, there are only 13 members in the 
committee. 

Shrl Sham Lal Saraf: In Great 
Britain there are only a few nation-
alised industries. Here the number is 
more: the diversifted nature should 
also be considered. 

8hri KaIlDllI'O: We have considered 
it thoroughly. At one stage, the Select 
Committee of the House of Commons 
consisted of less than ten members. 
Let us start with this and let us have 
a couple of reports. Once it is 
launched, we will know what changes 
are needed. 

About the rights and privileges of 
members of the other House, the 
phraseology here is 'to associate'; that 
is the usual phraseology; it was accept-
ed by the han. Speaker and the han. 
Chainnan. It means that the Members 
of the other House will have equal and 
same rights and privileges as the Mem-
bers of this House. It hope that when 
this motion is accepted by this House 
and the other House we will be able 
to set ~ a committee very soon, pos-
sibly in this session and by next year 
we will have the first report of the 
committee. 

.shri K. C. Reddy (Chikballapur): 
With regard to the amendment which 
the hon. Minister moved a little while 
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ago, I m3y say that four units are 
mentioned in Part III. If you are 
omitting those words in Part II there 
is no need to retain Part III at' all in 
the body of the Resolution. 

Sllrl Kannngo: It is not necessary. 

Mr. Deputy-Speaker: There is no 
reference to Parts I and II also. 

I wi11 now put Dr. Singhvi'l sub-
Btitute motion No. 25 to the vote of 
the House. 

The motion W!U put and negatived. 

Mr. Deputy-Speaker: Axe any of 
the other amendments withdrawn? 

Shrl A. C. GOOa: I shall mention my 
amendment to each para. I think I 
am entitled to place the amendments 
before the House. 

Mr. Deputy-Speaker: All the 
amendments have been treated as 
moved. 

Shri Surendranath Dwiyedy: There 
are several paragraphs and I think it 
is bettcr for us to proceed as we do in 
the case at BiJls. Let us take para by 
para. 

Mr. Deputy-Speaker: I am taking 
amendment by amendment, not para 
by para. 

Shrl A. C. GOO8: Am I not entitled 
to speak on my amendments? 

Mr. Deputy-Speaker: Not after 
the han. Minister has replied. Th. 
resolution hal been debated all these 
davs. AI1 the amendments have been 
p:R··nc1. We cannot have another 
debate. 

Dr. M. S. hey (Nagpur): llemben 
would not be in a position to UDder-
stand as to what the amendlmmt I •. 
Th9.t can be done only If the person 
moving the amendment explains It 
with reference to the clause to which 
It is moved. 

Public Undertakings 
Mr. Deputy-Speaker: AIJ the Mem-

bers had their chanC'!!o Member who 
have tabled amendments have also 
spoken. I am now asking every mem-
ber who has tabled amendment 
whether, I should put it to vote. 

Shrl Surendrauath Dwlvedy: When 
we spoke, we spoke general1y on the 
motion and not on the specific amend-
ments as such. 

Mr. Deputy-Speaker: When the 
han. Members were speaking, the 
motion and the amendments had al-
ready been placed before the House ....• 
(Interruptions. ) 

Shrl Surendranath DwivedY: 
Amendments are to be explained, one 
by one. Otherwise, you can as well 
say that the motion has been passed. 

Shri A. C. Guha: In that case, I 
would like to ask the han. Minister if 
he is willing to accept any at these 
amendments. I would appeal to h:m 
at least to accept the deJetion of 'major 
policy matters and the matters of day-
to-day administration'. B-ecause other-
wise it would he J ~  ot the 
right., already enjoyed by the Com-
mittees of this House. These concern 
the prerogatives of the Lok Sabha. 

Mr. Deputy-Speaker: He has made 
it clear that ~ is not accepting any at 
the amendments. So, I am asking each 
Member whether he is pressing hil 
amendment or not. 

Shrl Surendranath Dw\yedy: DOel 
he not accept this particular amend-
ment: 

"Provided that a Minister shall 
not be elected a member of the Com-
mittee, and that If a member, after 
his election to the Committee, Is ap-
pointed a Minister, ~ shaH cease to 
be a member of the Committee trom 
the date of luch appointment." 

Mr. DetIatJ-Speaker: I am askin, 
each Member about his amendment. 
and I am taking each amendment by 
Itaelf. I am coming to that amend-
ment. I S'hall now put amendment 
No. 1 to the vote. 
The amet&dmnt Was put arid aegatWed. 
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Mr. Deputy-Speaker: Amendment 
No. 2 Shri S. N. Chaturvedi-he ill 
not here. 

Th'llt in the motion, in para-
graph (2), 

afteT clause (c), insert.--
"(cc) to suggest alternative 

policies in order to bring .about 
efficiency and economy in adminis-
tration; 

Shrl Kanungo: I do not accept it. 

Mr. Deputy-Speaker: r shall now 
put amendment No.2 to the vote. 

The amendment was put and negatived. 

Mr. 
No.3. 

Deputy-Speaker: Amendment 
Is Shri Guha pre3s'ng it? 

(ccc) to examine whether the 
money is well laid out within the 
limits of the policy implied in the 
estimates;" (3)' 

Shri A. C. Guhs: My amendments 
are before the House, and if the Gov-
ernment have a closed mind, I am 
helplcs.,. But I am not going to with-
draw the amendment. 

Shrl A. C. Goba: These are extracts 
from the powers enjoyed by the Es-
timates Committee under the Rulet 
of Procedure of the House. 

Mr. Deputy-Speaker: He has spoken 
already. 

Mr. Deputy-Speaker: The question 
is:l 

Shrl Kanunro: I had also explained 
il 

DIvision No.2] 

Aney. Dr. M. S. 
Banerjee, Shri S. M. 
Daji, Shri 
Dwivcdy I Shri Surendranath 

G IVltri Df!'f'i, Shrimlti 
Ghosh. Shri P. K. 
Gokaran PUI.d, Shri 
Guhll. Shri A. C. 
GuPta, Shri Indraiit 
Gupta, Shri . ~ Ram 
Himmahirlhji, Shri 

Abdul Wahld. Shri T. 
Alva, Shri A. S. 
Anjar:IPPI, Shri 
nil Krishna S inah, Shr j 
S.lumatari I Shri 
BCt.l'l, Shri 
B hl,lt. Shri B. R. 
lihakt Dllrlhan, Shr. 
Bhlttlr, Shrl 
B hlltocharyya. Shri C. K. 
Bist. Shri J.B.S. 
Bor_. Shri. P C. 
Brahm Prakaah. Shri 
Brlleahwor Praaad, Sbri 
C hakraverti, Shrl P. R. 
Chunl Lal, Shri 
DII, Shri B. K. 
D II, Shri Sudhanlu 
D co lIlwU. Shri p, C. 

The Lolc SClbha di"ided. 

AYES 
Jha. Shrl Yogendrl 
Kachhavaiya. Shrj 
KaltJtar, Shri Gluri Sbanlr.« 
Kapur Singh, Shri 
Kar, Shri Prabhat 
Mahtab, Shri 
Maurya, Shri 
Mehta, Shri Ja,h"lnt 
MukCTjee, Shri H. N. 
Nair, Shri Vasudevan 
Paullayat, Shri Ki&hen 

Di,he.5hri 
Gahmari, shri 

NOES 

eajraj Singh Rao, Shrl 
eandhi, Shri V. B. 
Gan,a Devi, Sluimatl 
Gupta, Shri Shiv Charao 
Haiunavi&. Shri 
Hanumanthaiy., SMi 
HlZlrika. Shri J. N. 
Hem Ral. Shri 
Jadha •• Shri M. L. 

Jamunadevi, Shrimati 
J_dbc. Shri 
J,otisbi, Shri 1. P. 
K_daril. Shri C. M. 
Kbanna, Shri MdIr ChaDd 
Kind .. Lal. 5hri 
Kripi Shankar. Shrl 
Kriahna, Shri M. It. 

I IS· 49 hrl. 

Ranga, Shrl 
Reddy, Shri Narasimba 
Singhvi. Pr. L M. 
Sinhasan Singh, Shrl 
Swamy. Shri M. V" 
Swtll.Shri 
Trivedi. Shri U. M. 
Tyagi,Shri 
Utiya. Shri 
Ver:kajah. Shri 1<0 a 
Vishram Prasad, Shrt 
WAldiWOl, Shri 

Krishrema(hari. Sbri T. T. 
Lak,hmitanthamma. Shrimali 
LI.tlr. Shri N. R. 
Laxmi Bai, Shrimatl 
Mahadeva Prasad, Dr. 
Malaichami, Shri 
Malhotrl. Shri lnder 1. 
MIUid, Shri 
Mlndll. Dr. P. 
Marandl. Shri 
MMuriya Din, SIIri 
Mil'" imata, Sbrimati 
Mira. Shr, Bakor All 
Miahrl. Shri Biblouti 
Mobanty. Shri G. 
Mohiuddin. Shri 
Morad:.a, Shri 
More. Shri K. L. 
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Munl, Sbri M. S. 
Mu.hiah. Shri 

Public UndP.Ttaking. 
Rene, Shd 
Rao, Sbri MUlhya' 

Naik, Shri D. J. 
Nehru, Shri Jawaharlal 
Paliwal, Shri 

Rr o. Shri Rlmapathi 

Soy, Shri H. C. 
Swamy, Shrl M. P. 
Thimmaiah, Shri 
Tiwuy. Slut D. N 
Ti'Auy. Shri K. N. 
Tiwuy. Shn R. S. 
Tomb;. Shri 

RIO, Shri Thiruma1a 
Reddy, Shri K. C. 

'anna Lal, Sbrl Roy, Shr i Biahwanatb 
Pan., Shri K. C. ~ amanta, Shti S. C. 
Patel, Shri Chhotubbai 
'a.el, Shri P. R. 
'a.iI, Shri D. S. 
'a.i1,Shri I. S. 

~ aref, Shri Sham Lal 
.~  Devi, Shrimlti 

Sen, Shri P. G. 

Tula Ram, Shri 
lIikey, Shri 
Varma, Shri Ravindra 
Veeraba!lappa, Shri 
Venkatasubbaiah, Shd P. 
~ , Shri Ralgovind 

Wadiwa, Shri 

~  Ranjan, Shei 
Shco Narain, Shri 'Pa'i!, Shri S. B. 

Patn'it, Shei B. C. 
Pratap Singh, Shri 
Raideo Singh, Shri 
Ram Sewak, Shri 

Shrcc Narayan nas, Shri 
Shyam Kumari Devi, Shrimlli 
Sidhcsl",war Prasad, Shei 
Singh, 5hr.i U. N. 

V.dav, Smi Ram tiarkh 
Y_dIVl, Shci B. p, 

Ram Swvup, Shri Son.vane, shri 

Mr. Deputy-Speaker: The result of 
the division is: Ayes 34; Noes 106. 

The amendment wa.s negatived. 

Mr. Deputy-Speaker: No.4. 

Sbri U. M. TrIvedi (Mandsaur): 
Sir, on a point of order. You have 
decided that we should not be allowed 
to speak on amendments. If we do 
Dot speak on the amendments how 
can vote be taken? I have not 'under-
stood it. We must be allowed to 
speak on our amendments 'and then 
the question may be put. 

Mr. Deputy-Speaker: This point 
was already raised. I have given a 
ruling that there was no point of or-
der. There is no point of order here 
because the motion and the ~ 
msnts were mken together in the 
House and the debate has taken place 
on both the mo:ion and the amend-
ments. This:s not like a Bill. There 
cannot be a third debate on each 
amendment. So, I 8'Ill putting the 
4IJueslion. 

Division NO.3] 

Sbri Surendranatb Dwivedy: So, 
when they have already been moved, 
whether the Mover is present or not, 
it does not matter? These have to be 
put to the vote. The House is in pos-
session of the amendments. 

Mr. Deputy-Speaker: I am putting 
every amendment to the vote. Even 
if the Member is not here, I am put-
ting it. I am asking every Member 
who is present here to say whether 
he withdraws it or not. If he v,":mts 
to press his amendment, I will put it 
to the vote. I shall now put amend-
ment No.4 to the vote. The question 
Is: 

That in the motion, in po:lra-
graph (2), 

after clause (d), insert-

.. (e) to exercise general 
~ o  and control of those 
industries in which Government 
has whole or partial in: erest 
either financial or otherwise."(4). 

The Lok Sabha divided. 
[15.5Z hnl. 

AYE 
Banerjee, Shri S. M. 
Daji, Shri 
Dwivcdy. Shri Surendranath 
Gayatri Devi, Sruimati 
Gupta, Shri Il'draHt 

Kachhavaiya, Shri 
Kapur Singh, Shri 
Kar, Shri Prabhat 
Maurya, Shri 

Singhvi, Dr. L. M. 
Sinhaun Sipgh, Shri 
Swamy, Shri M. V. 
Tiwary. Shri K. N. 
Trivedi. Shri U. M. 
Ulrya, Shri Gupta, Shri Kashi Ram 

Himmatsinhii. Shri 
lb., Shrj Yogendra 

··Onc name couid Qot be r""rded. 

Mehta, Shri Jashvant 
Mukcrjce, Shri U.N. 
Nair, Shri Valudevan 
Ranga, ~  

Reddy, Shri Nara,imh. 

Vishram Prasad, Shri 
Warior, Shri 
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NOES 
Abdul Wlhid, Sbri T. 
AI .. , Shri A.S. 
AIle" Dr. M.S. 
Anjln""PI, Shri I 

Kriahna, Shri M. R. 
krishnamachlll'i, 8hri ToT. 
Llk.shmikanthamma, Shrimatl 
La.kar, Shri N. R. 

Ram Sewa'" Shri 
Ram SwaruJ'!. Shri 
Rane, Shri 
Rao, Smi Muthyal 

Bal KrIshna Singh, Smi 
BeIl'I, Shri 
Bh ••• t, Shri B. R. 

Lami Bai, Shrimati 
M.hadcva Pralad, Dr. 
Mahtab, Shei 

Rao, Shri Ranupathi 
Rao, Shri Thirumala 
Reddy, Sbri K. C. 

Mataichami, Shri .batt Darlhln, Shri 
.&OttICharYYI, Shri C. K. 
Bilt, Shri J. H. S. 
Borooah, Shei P. C. 

Malhotra, SMi lader J. 
Mallick, Shei 

Roy. Shri Bishwanatb 
Samantl, Shri S. C. 
Slr.r. Shri Sham La1 
Satyabhama Dcyi, ShriD1llti 
Sen, Smi P. G. 

Mandai, Dr. P • 
Marandi, Shei 
M •• uriya Din, Shri 
Minimatl. Shei 

Sbashi Ranjan. Shri 
Sheo, Narain, Shri 

• rahm Prakash, Shri 
Barjc,hwar Pralld, Smi 
CburaYcrti, Shli P. R. 
Chuni Lol, Shri 
D.a, Shei B. K. 
DI., Shei Sudhanlo 
Deo BhlnJ, Shri P. C. 
Di.he, Shri 

Mirzl, Shri Bakar Ali 
Mi,hu, Shri Bibhuti 
Mohanty. Shri G. 
Mohiuddin, Shri 

Shrce Narayan Da., Smi 
Shyam Kumari Dcvi. Shrimal'i 
Sinha, Shrimati Ramdulari 
Sona.anc. Shri 

M onrk.a, Shri 
Gahmari, Shri Morc, Shri K. L. 
GaJraJ Singh RIO, Shri Murti I Shei M. S. 
Gandbi, Shri V. B. Muthiah, Shri 
GaD,. Dcvi. Shrimati Nait, Shei D. J. 

Soy, Shri H. C. 
Subramany.lm, Shri T. 
Swsmy, Shri M. P. 
Thimmaiah, Shri 

Gupta, Shei Shiv Charaa Nehru, 8hri ) awaw!al 
Tiwary, Shri D. N. 
Tiwary.Shri K. N. 

aajuaavi., Sb,ri = Paliwal, Shri 
Hanumanthaiya,8hri Panna Lal, Shri 
Hazariu, ShrjJ. N. Pant, Shri K. C • 

Tiwary, Shri R. S. 
Tombi, Shri 
Tula Ram, Sm, 

• em Rli, Shri Pltel, Shri Chhotubha. Tyagi,Shri 

J ~, Shri M. L. Patel, Shri P. R. 
Jamunadevi, Shrimati Pati1, Shri O. S. 
Jedhe, Shri PatH, Shri J. S. 
Jyotiahi, Shri J. P. Patil, Shri S B. 
Kedaria, Shri C. M. Patnaik, Shri B. C. 
Xhanna, ShrJ Mehr Chand PIaup Singh, 8hri 

UikeJ, Shri 
Varma, Shri Rlvindrl 
Veerabassppa, Shri 
Verma, Shri Bal,Ovind 
Wadiwa, Shri 

J:indar Lal, Shri Rqhunltb Sinah, Shri 
Yadav. Shri Ram Harth 
Yadava, Shri n. P. 

]triPa Shankar. 8mi Rajdeo Singh. Shri 

Mr. Deputy-Speaker: The result of 
1he division is as follows: 

Ayes 26; Noes 108. 
The motion was negatived. 

Mr. Deputy-Speaker: A ~  

lIo. 5. Does Mr. Guha press it? 
Shri A. C. Guha: Yes, Sir. 
Mr. Deputy-Speaker: The question 

is: 
"That in the motion,-

omit proviso to paragraph (2) ". 
(5). 

Those in favour shall say 'Aye'. 
Some Hon. Members: Aye. 
Mr. Deputy-Speaker: Those against 

shaH say 'No'. 
Some Hon. Members: No. 
Mr. Deputy-Speaker: The Noes 

have it. 

•• ODe Dame could Dol be recorded. 

Some Bon. Members: Ayes have it. 

Mr. Deputy-Speaker: Division. 

Shrl Sonavane (Pandharpur): The 
lobbies may be cleared again, Sir. Some 
Members are waiting outside. 

Mr. Deputy-Speaker: Lobbies have 
been already cleared. 

The Minister Of Finance (Shri 
T. T. Krishnamacharl): Some Mem-
bers are waiting outside. 

Mr. Deputy-Speaker: All right; let 
the lobbies be cleared. The lobbies have 
been cleared now. The ~ o  is: 

"That in the motion,-
omit proviso to paragraph (2) ". 

(5) . 
The Lok Sabha divided. 

Mr. Deputy-Speaker: Any correc-
tions? 2 more fOr Ayes. 
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Division No. , 

B ...... j ••• Shri S. M. 
Ch.udhuri. Shri Tridib X_or 
O.;i. Shri 
Dwlvcdy, Shrl Surendranatla 
Glyatri Devi, Shrimati 
Gholh. Shri P. K. 
Gokar1n prasad. Shri 
Guh., Shri /\. C. 
Gupta, SM JnJraiit 
GuPta, S bri Kanabi allD 

Abdul Wohid, Shrl T. 
Alv., Shrl /\. S. 
AncJ, Dr M. S. 
Ani_naPpa, Sbri 
A .. d, S hrl Bh •• wo. lh. 
Salakrishnan, Sbri 
Sark.taki, Shrimati Rcnuu 
Bllum.llri, Shri 
Beara, Shri 
Bha.at, Shri B. R. 
Bhak' Oonh.n, Shri 
Db.ikar, Shri 
Bhattacharyya. Shri C. X. 
Bilt, Sbri J. 8. S. 
Borooah, Shri p. C. 
Brahm Prakasb. Shri 
Brajclhwlr Pr1nJ, Sbrl 
Brij Raj Sinlh, Shri 
Chakr.vcrti. Shri p. R. 
Chanda, Shrimati Jyotln. 
Chandrasd:har, Shrimati 
Cluvda, Shrimati 
Chuni Lat, Shri 
D •• , Shri B K. 
Das, Shri Sudhanlu 
nl .. , Shri C. 
0.0 Bhan;, Shri p. C. 
Oigb •• Sbri 
Gahmari, Shri 
Go;ra; Sinlh Roo. Shri 
Gln,8 Devi, Shrimati 

. Gupta, Shri Shiv Chinn 
Hajamavil, Shri 
HanumllDthaiya, ~  

HUerita, Shri J. N. 
Hem R it Shri 
Jadbav, Sbr! M. L. 
J &munldevi, Sbrimati 
Jedb., Sbri 
10lbi, Shdmati Subbadra 

NOVEMBER 20, 199 

AYE 
Hima"ingka, Shri 
Jh., Shri YOlendra 
Klchhavaly., Shri 
Kakk.r, Sbri Gauri Sb.n .... 
Xapur Slosh, Shrl 
lCar, Shri Pnbhlt 
Lahrl Sinlh. Sbrl 
M'urya, Sh,i 
Mehra, Shri Juh.,..nt 
Mukerjcc, Shri H. N. 

NOES 
otlshJ, I ri J.P. 

K mbl., Shri 
ked.ria, Shri C. M. 
Khann., Shri Mchr Cband 
Kindar Lal, Silri 
!tripe Shankar. Shri 
Krishna. Shri M. R. 
krishnamachari, Sh,i T. T. 
Lak:shmikanthamm., Sbrimatt 
Lalit Sen, Shri 
La.kar. Shri N. R. 
Laxmi Bai. Shrimati 
Mah.dcvI prasad I Dr. 
Mataichami, Shri 
Malhotra, Shri Inder 1. 
Mallick, Shri R.m Ch.ndra 
Mandai, Dr. P. 
Mantri, Shri 
Masuriy. Din, ShrJ 
Minimal., Shri 
Mirz •• Shri Bak.r Ali 
Mish:., Shri Bibhuti 
Mohanry. Shri G. 
Mohiuddin Shei 
Mor.rt., Shri 
Alore, Shri K. L. 
Murti, Shri M. S. 
MuMuthilh. Shri 
Naik, Shri D. J. 
Nayar. Dr. Su.bl1. 
Nehru, ~  waharlal 
Panna Lat, Shri 
Pant, Shri K. C. 
Patel. Shri p. R. 
POlII, Shri O. S. 
PalU, Sbril 
PatH, Shri S. B. 
paln.it, Sbri B. C. 
Pattlbb: R, mar., Shri 
f'ltap Sia.h. bbri 

.R. 

Committee on 754 
Public Undertaking. 

[ 15.5'J lara. 

Nllr, Shrl Va,ude .. ln 
Rln.a. Shri 
R.ddy, Shrl N.raslmlMl 
Sen, Dr. Ranen 
Sin.hyi. Dr. L. M. 

wlrn,. Shri M. V. 
Tri...edi, Shri U. M. 
Utiy., Shri 
Vishram Pra •• d, Shrl 
Warior. Sbri 

Raj 000 Sinlh, Shri 
Ram Scwat, Shri 
Ram Swuup, Shri 
Rlnc, Shri 
Rao, Shri E. MadhuludaD 
Rln, Sh:-i Muth,..l 
RIo. Shri Rlmapathi 
Rae, Shri Thirumala 
R.ddy, Shri K. C. 
RoY, Shri Bi.hwlnl'lI. 
Slml':'1'a, Smi S. C. 
Sarar. Shri Sham La1 
Sityabhama Devi, Shrim.tl 
Sen, Shri P. G. 
Shankar.iya, Shri 
Shashi Ranjan, Shri 
SheD Nuain, Shri 
Shrcc NaraYln DI., Shrt 
Shyamltumari Dcyi. ~  
Sin.h, Shri D. N. 
Sinha, Shri Satya NUlyan 
Sinha, Shrim.ti RamduJul 
Sinhasan Singh, ~  

Sonavanc, Shr 
Subramanyam, Shri T. 
Swamy. Shri M. P. 
Tbimmaiah, Shri 
Tiwary, shri D. N. 
Tlw.ry, Shri K. N 
Tiwary. Shri R. S. 
Tomb!,. hri 
Tula Ram. Sbri 
Uik.y, Shri 
Varma, Shri Ravindra 
Veer.bl.appa, Shri 
V.nka'OIubaiab, Sbri p. 
Verma, Shri Bal,ovind 
Wadi.I, Sbri 
Vadlv, Sbri Ram Huth 
Yaela", Shrl B. P. 

Mr. DepatJ'-8peabr: The result 01 
the division Ia Ayes 31; NOI!I 120, 

8Jut B. IL Daa (Colltai): I do DOt 
press the amendment. 

The motion WCJ.I RegGtived. 

Mr. Deputy-Speaker: Amendment 
No.6. 

-ODe II&IDC oouIcI _ lac .ocordcd. 

Mr. Depaty-Speaker: Does he hawe 
the leave of the House to withdraw 
his amendment? 

Some Hon. Members: Yes. 
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. The amendment was, bll leave, Mr. Deputy-Speaker: Amendment 
withdrawn. No. 10. 

Hr. Deputy-Speaker: 
No.7 

Amendment Shri V. B. GandhI I do not want 

Shri V. B. GandhI (Bombay Central 
South): I do not want to press my 
amendment No.7. 

Mr. Deputy-Speaker: Does he have 
111. leave of the House to withdraw 
IUs amendment? 

80me Bon. Members: Yes. 
The amendment WM, by leave. 

withdrawn. 
Mr. Deputy-Speaker: Amendment 

)lo. S. 
Shrl A. C. Guha: After those two 

lIImendments were defeated, I am not 
interested in pressing any of my other 
amendments. 

Mr. Deputy-Speaker: Does he have 
the leave of the House to withdraw 
It.is amendment? 

80me Bon. Members: Yes. 
The amendment was, bll !eave, 

withdrawn. 

Mr. Deputy-Speaker. Amendment 
No.9. 

Shrl B. K. Das: I do not want to 
press it. 

Mr. Deputy-Speaker: Does he hllve 
the leave of the House to withdraw 
his amendment? 

80me Bon. Members: Yeil. 
The amendment was, bll leave, 

withdrawn. 
Shri Surendranath Dwlvedy: If 

you put the Government amendment 
first. then others will be automatically 
barred. 

Mr. Deputy-Speaker: I .hall put 
Government Amendment No. 28. 

The question is: 
That in the motion, for paragraph 

(3), nbstu-.a-

"(3) That the membera of the 
Committee shall hold o1ftce for the 
duration of the present Loll: 
Sabha." (26) 

The motion was adopted. 

to press it. 

Mr. Deputy-Speaker: Does he have 
the leave of the House to withdraw 
his amendment? 

Some Bon. Members: Yes. 

The IImendment wa .. , bll leave, 
withdrawn. 

Mr. Deputy-Speaker: Amendment 
No. 11. Shri Chaturvedi is not here. I 
will put it to the House. 

The amendment WM put and negatived.. 
Mr. Deputy-Speaker: Amendment 

No. 12. 

Shrj V. B. Gandhi: I do not want 
to press it. 

Mr. Deputy-Speaker: Does he h3ve 
the leave of the HOUle to withdraw 
his amendment? 

Some Bon. Members: Yell 
The amendment tvas, by lellve. 

withdrawn. 
Mr. Deputy-Speaker: Amendment 

No. 13. 
Shrl A. C. Guha: I have already 

laid that I am not interested in my 
other amendments. 

Mr. Deputy-Speaker: Does he have 
the leave of the House to withdraw 
his amendment? 

Some HOD. Members: Yes. 
The amendment wa .. , bll leave, 

withdrawn. 
Mr. DePllty-Speaker: Amendment 

No. If. 
The question is: 

That In the moticn,-
In the fi:rst paragraph,-

trw "ten member," ~ 
''twenty members". (14). 

The Lok Sab"" divided. 
Mr. Depaty..speaker: Any correc-

tions? 3 more tor Ayes and 1 more fen: 
Noes. 
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DiriIlIID NO·5] 

Alley, Dr.M. S. 
Bane dee, Shri S. M. 
Chaudhuri, Shri Tridib K1UIl.II 
Daii,Shri 
Dwi.,edy. Shri SurendJol,nlth 
Gayatri ne"i. Shrimati 
Gho;h, shri P. K. 
Gota.." PraIa<!, sbti 
GuPta, Shri Indrajlt 
Gupta, Shri Kanohi Ram 

Abdul Wallid,SbriT. 
AI .. a,Sbri A. S. 
AlljanaPPa, Shri 
Aud, Sbri Bbagwat jha 
lIoIaIr;riabnon, Shri 
_tataki, SbrimatiReDuU 
BIIumatari, Shri 
Beara, Shri 
Bbaaat, Sbti B.Il. 
Bhakt Darthan, Sbri 
Bbatkar, Sbri 
Bbattacbaryya, Sbti C. K. 
Bist, Shri 1. B. S. 
Borooah, sbri P. C. 
Bnbm prataab, Sbri 
Brajcabwar Pruad, Sbri 
Brij Raj Singh, Shri 
Cbakra..ru, Sbri P. R. 
Chanda. SbrimAti1r_ 
Cbandrasekbar, SbrlmatI 
ChaYda, Sbrimati 
Chuni Lal, Sbri 
Du, Sbri B. K. 
!)as, Sbri Sudbanau 
Da ... SbtiG. 
Dco Blw>j, Sbri P. C. 
Digbe, Shri 
Oabmari, Shri 
Gajraj Sinah Rao, Shri 
Gandhi. Shri V. B. 
Ganga, Devi, Shrimati 
GuPta, shzi Shiv Charao 
Hs;arnavis, Shri 
Hanu1I;lanthaiya, Sh.ri 
RazuikA, Shri1. N. 

Hem Raj, Shri 

AYES 
Himato!nata, Sbri 
.Th a, 8hri OI ~ . 
RacbhaYliya, Shri 
Kakkar. SbriGauri SbaDker 
KaPut' Singh, Shri 
Kat. Shri Prabhat 
Lahri Singh, Shri 
MaUrya, Shri 
Mehta, Shri JubYlnt 
Muk<riee. Shri H. N. 

NOES 
JYOliohi, Sbri 1. P. 
Kamble, Shri 
Kccill'ia, Sbri C. M. 
Khanna, Sbri Mehr ChaDd 
Kind .. LaI, Shri 
!CriPe Sbantar, Sbti 
Kriohna, Shri M. Il. 
Krlohnamaobari, Sbri T. T. 
Latabmitantbamma, Shrimati 
Lalit Sen, Shri 
Laatar, Sbri N. R. 
Mabade .. Praad, Dr. 
MalaIcbami, Sbri 
Malhotra, SbtiIDder J. 
Malliok, Shri Ram Chanclft 
M&DdaI,Dr. P. 
Manui,Sbri 
Muuriya Din, S"bri . 
Minimata, Shri 
Mirza, Shri Bata. All 
Miabr., Shti Bibhuti 
Mnbanty, SJt.i G. 
Mohiuddio. ~  
Monrta,Sbri. 
More, Shri K. L. 
Morti, Shri M. S. 
Mulbiah, Sbri 
Naik, Sbri D. ]. 
Nayar, Dr. Susbil. 
Nehru, Sbri J awabad.1 
Pali_I,Shr 
Panna LaI, Sbri 
Pant, Sbri K. C. 
Patel, Sbri Chbolabbai 
Patel, Shri P. R. 
Patil, Sbri D. s. 
Patil. Sbri 1. S. 

Jadhav, Shri M. L. Patil, Sh.r.i S. B. 
Jamunadevi, Shcimati Patnalk., Shri B. C. 
Iedha, Shti Pattabhi Raman, ShrirC. R. 
JOlhi,ShcimatiSqbhadra PrataP Singh, Shri 

Public Undertakings 
[16'.2- lin.. 

Nair. Shri VuuclevaD 
Ranga,Shrl 
Reddy, Shri Naraaimh• 
Sen, Dr. Renen 
Singhvi,Dr. L. M. 
Swamy, ShriM. V. 
TriYCdi, Shri U. M. 
Utiya, Sbri 
Viohrorn Praaad, sbri 
Wanor, Shri 

Raghunath Sina-b, Shri 
Rajden Sinah, Sbri 
Ilam Sewalt. Sbti 
Ram Swarup, Shri 
R-.ne, Shri 
Rao, Shri E. M.dh",udaa 
Rao, Shri Muthyal 
Rao. S r j Ramapatbi. 
Rao, Shri Thirwn 
Reddy. Shri K. C. 
Roy, Shri Biohwanath 
Smnanta. Shri S. C. 
Saraf, Sbri Sham Lal 
SatJabhama O¢vi, SbrUaati 
SeD, Shr· P. G. 
Sbantaroi)'O, Shrl 
Shahi Ranjan, Shri 
Sheo Narain, Shri 
Sbree Narayan Du, Shri 
Sh)'llm Kumari Dcvi, ShrimaU: 
SioP, Shri D. N. 
Sinha, Shri Satya Narayap 
Sinha, Sbtimati Ramdul .. i 
Sonavane. Shri 
Soy, Shri H. C. 
Subramanyam, Shri T. 
SW8lRY, ShriM. P. 
Thimmaiah, Sbri 
TiwHY, ShriD. N. 
Ti.....,.. Sbri K. N. 
Tiwary Shri R. S. 
Tombi,Shri 
Tuta Ram, Shri 
Tyagi,Shri 
Uikey. Shri 
Varma, Shri Rav Ddr. 
VecrabasapPa, Shr i 
Venkatasubh8iah, Shri P. 
Verma, sbii Balgovind 
Wadiwa,Sbri 
Yad.av, ~  Ram Hadth 
Yadava, Shri.B. P . . MI': Deputy-SPeaker: The result of 

the division is: Ayes 31;,Noes 123. 
Mr. Deputy-Speaker: Then we 

The motion to" t&egatived. 
··One . name could:bot be recorded. 

come to amendment No. 15. 
Shrj. Surendr.matb Dwivedy: The 

<klvernment may accept my ~-
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ment, Sir, that a Minister should not 
be • member of the Committee. 

Shrl S1U'eDdruath Dwlved,.: N 1.1. 

The amendment was, bll leave, with-
d,.awn. 

Shrl Dajl: The rules ot a House 
Committee will apply. Mr. Deputy-Speaker: The questioll 

is: 
Shrl ~o  !n thE" Estimate. 

Committee 110 memLc'r of the Govern-
ment is a member. 

That in the motion,-

in paragraph (2), after 1 ~  

Shrl RanII'll: You may preside over 
thilt also. (c) insert-

8bri Kanungo: No. 

Mr. Deputy-Speaker: Is he pressing 
it to a vote? 

Division No.6] 

Baner;ee, Shri S. M. 
Cb8udhuri, Sbri Tirldib Kumar 
DaU,Shrl 
Dwiyedi. Shri Surendranatb 
Ga78tri licvi, Shrimau 
Ghooh, Shri P. K. 
Gok.ln Pr ••• d. Shri 
Gupta, Shri Indrajit 
Gupt., Sbri KaQshi Ram 
Himllllt,inbji. Shri 

Abdul W.hid, Sbri T. 
Aha, Shri A. S. 

ney, Dr. M. S. 
An;onapp., Shri 
And, Shri Bhagwat Jh. 
Hal Kiishn. Si' Sh. Shri 
Barkataki. Shrimati Rcnuta 
8 •• um.tari. Shr i 
Bena, Shri 
DhaS.t, Shri B. R. 
Bhakt Darshan, Shri 
Bhatker. Shri 
Bhatlacharyya, Shri C. K. 
Biat, Shri J .B.S. 
Borooah, Shri P. C. 
Drahm Prat •• h. Shri 
Br"je.hwar Pra.ad ,Shri 

AYES 

Jh •• Shri Yo.endr. 
K.ehba .. i,., Shri 
Ketkar, Shri Gauri Shanker 
Kapur Sin.b, Shri 
K.r. Sbri Prabhat 
Lahrl Singb. Sbri 
Maurya, Shri 
Mebta, Sbri Ia.hvanl 
Mukerjte, Shri H. N. 
Nair. Shri Vuudcvan 

NOES 

Bri; Raj Sin.h-Kotah, 8hri 
Cbakravcrt i, Shri P. R. 
Chanda, Shrimali Jyollna 
Chandratekhar, Shrimati 
Chavda Shrlmati 
Chuni Lal, Shri 
Da., Shri n. K. 
Das, Shri Sudhal1lu 
D .... Shrl G. 
Deo Dhanj. Shri P. C. 
Dighe, Shri 
Gabmari. Shri 
Gan.a Devi, Shrimali 
Gupta. Shri Shiv Charan 
HajarnaYb, Shrt 
HanWDJIlllbaiya. Sbr I 

"(cc) to suggest measures far 
better and efficient function-

ing in such Public Under-
takings;" (16). 

The Lok Sabha divided. 

Ran,., Sbri 
Redd,. Shrl Naruimba 
SeD, Dr. RaneD 
Sin.hy!, Dr. L. M. 
S"' .... y. Sbri M. V. 
Trivedl.Shr U. M. 

Uti,a,8hri 

Vl.hrlm Pra.d, Sbri 

Wuior, Sbri 

Hazarika. ShriJ.N. 
Hem Raj. Shri 
Jadha •• ShriM. L. 
lamundeyi, Shrimati 
Jedhe. Shri 

[11i'oS 

JOlhl. Shrlmatl Subhadra 
Jyoti,hl. Shri. J. P. 
Kamble, Shri 
Kedarl •• Shri C. M. 
Khanna. Shri Mehr Chand 
Klndar Lal. Shri 
Krlpa Shankar, Shri 
Krllhna. Shri M. R. 
Krilhnamachari, shri T. T. 
Labhmikanthamma, Sh,Jmati 
La.JISen, Shri 
Lubr. Sbri N. R. 
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Ll1:mi Uai. Shrimati 
M.ahadeva Prasad, Dr. 
Malaich.lmi. Shri 
Malhotra, Shri lndet J. 
~ . Shri 
Mandai, Dr. P. 
Mar,trj,Shri 
Muuriya Din, Shrt 
Minimatl, Shrimati 
Mirza, Shri Baker Ali 
1I.iishn. Shri Bibhuti 
Mohanty. Shri O. 
Mohiuddin, Shri 
MOfluka, Shrt 
Morc, Shri K. L. 
MUtti, Shri. M. S. 
Muthiah, Shri 
N.ik, Shri. D. J. 
Nayar, Dr. $u,hil. 
Nehru, Shri Jawaharla 

, Paliwal. Shri 
Panna Lal, Shri 
Pant, Shrl K. C. 
Patel, 5hri Chhotubhai 
'atel, Shti p. R. 

Pllil, 5hrj D. S. 
Patil,ShriJ. S. 
Patil, Shri S, B. 
Patnaik. Shei, n. C. 
Pattabhi Raman. Shri C. R. 
Pratap Singh, Shri 
Raghunath Sin,h, Shrt 
Ram Scwak, Shri 
R.m SWarup. Shri 
Rane, Shti 
Rao, 5!>ri Muthyal 
Rao, Shti RIlffi8Pllthi 
Rao, Shti Thirumala 
Reddy, Shri K. C. 
Roy, Shti Bi.bwanath 
Samanta, Shri S.C. 
Samnani I Shri 
Slnf, Shri Sham Lal 
Satyabhaml Devi, Shrimatt 
Sen, Shri P. G. 
Shankarlliya, Shri 
Shaahi Ranjan, Shri 
Shea Narain, Shri 

Shree Narayan Du Shr i 

Public Undertakings 

Shyam Kumari Devi, Shrlmati 
Sinlh, Shri D. N. 
.Sinhil, Shri Satya Nanysn 
Sinha, Shrimati RamJulari 
Sinhasan Sil"gh, Shri 
Sonavane, Shri . 
Soy, Shri H .C. 
Subramllnyum, Shri T. 
Swamy. Shri "-1. P. 
Thimmaiah, Shri 
Tiwary, Shri D. N. 
Tiwary, Shri K. N. 
Tiwary, R. S. 
Tombi, Shri 
Ttlla Ram, Shri 
Uikey, Shti 
Varma, Shri Ravindta 
VeerabasQPpa, Shri 
Venkat8subbaiah, Shri P. 
Verma, S Da!govind 
Wadiwa, Shri 
Yadav, Shrt Ram Harth 
Vadava, Sht. B. P. 

Mr. Deputy-Speaker: The resuit of 
the division is: Ayes 29; Noes 123. 

The motion WlU negatived. 

view or the Government amendmeat 
already accepted. I shall now put 
amendment No. 22 to the vote of the 
House. 

Shrl Prabhat !tar (Hooghly): They 
do not want efficient functioning. 

Mr. Deputy-Speaker: The question 
ill: 

That in the motion,-

in clause (d) of paragraph (2\ 
omit-

"and as may be allotted to the 
Committee by the Speaker 
from time to time" (17). 

The motion tOlU I\egatived. 

•• Denuty-8peaker: Amendments 
Nos. 18. 19. 20 and 21 are barred In 

•• Qne name could not be recorded. 

The question is: 

That in the motion,-

in paragraph (3), after the existin.C 
proviso, iru!ert,-

"Provided further that the 
Chairman of the CQmmittee 

be from amongst the mem-
bers of the Oppusi uoa 
Party." (22), 

The Lok Sabha divided . 



Motions re: 

Division No. 71 
Aftt'y. nt. M. S. 
Banerjee, Shri S. M. 
Chaudhuri, Shri Tridib Itu • ., 
Daji.Shri 
DwjYcdy, Shri Surendranatb 
Ga,.atri Devi. Shrimati 
Gho.h. Shri P. K. 
Gokaran Prasad, Shrl 
GuPta, Shri Indrljit _a .. lllb;I, Shrl 

Abdul Wahid, Shri T. 
AI.a, Shri A. S. 
Anj.napPa, Shri 
A.ad, Shri Bb_swat Jh. 
8.1 Krilhna Sir.h, Shri 
Barutaki. Shrimati RCDUk. 
Ba.umalui • Shri 
Bear., Shri 
Dba.at I Shrl B. R. 
Bhakt Dar,han. Shri 
Bhattar,Shri 
Bhatt.chary,.., Sbri C. Ie. 
Bill, Shrij.B.S. 
Boroo.h, Shri P. C. 
Brahm Prakub. Shri 
BraJcish .... ::tr Prasad, Shri 
Bri; Raj Sinah-Kotah, Sbri 
Chakravcrti, Shri P. R. 
Chanda.Shrimati Jyotln. 
Ch.ndrasckber. ShrimatJ. 
Chavda. Shrimati 
Chuni l.al, Shti 
Dla, Shd B. K. 
Da •• Shri SUdhanau 
D ••• , Shri G. 
Dco Bhanj, Sbri P. C. 
Di.he, Shri 
Gahmarl, Shrl 
g ~ ~~ ~ ~ .  
Guba, Shri A. C. 
OUPta, Shri Shi,. Ch .... n 
H.jam",il, Shri 
Hanumanthalya. Shri 
Hazulka, Shri1. N. 
Hem Raj. Shri 
Jadhay, ShrIM. L. 
JamUDadeyJ. Sbd_li 
,ecIbe, Shri 
101hi, Sbrlmatl Subhadn 
J,o'i,hl, Shrl 1. P. 
K.amble,Sbri 
KBduil, Sbd C. M. 

KARTIKA 29, 1885 (SAKA) Committee on 

AYES 

1ha. Shrl Teaendra 
Kachhn.iya, 81'1ri 
Kakur, Shri GIUri Shantu 
KIPur Siclh, Shrl 
kar. Shri Prlbhlt 
Lohri SinRh, Shri 
Maurya, Shri 
Mehtl, Shri la.h .. lnt 
.M.ukerjee, S1'1ri H. N. 
Nair, Shri V •• udnan 

NOES 

Khanna, Shrl Mehr Chand 
Itlndar Lal, Shrl 
Xrll'a Shankar, Shrl 
Kri,hna, Shri M. R. 
X. 'blnn 1m Ictlllri, Sbrl T. T. 
Lak.hmibnthamma, Sbrhoati 
Lalit Sen, Shri 
Lasker, Shri N. R. 
Lumi Bai, Shrtmllti 
Mahadeva Prasad, Dr. 
Mallichll1li. 5hri 
Malhotra, Shri Indcr I. 
Mallick, Shri 
Mandai, Dr. P. 
Mantri, Shri 
Ma,uriy. Din, ShrJ 
Minimatl, Shrimati 
Mirza, :-.hri Baku Ali 
MAsh,.a, Shri Bibhuti 
Moha"", Shrl G. 
Mohiuddin, Shr! 
Morarka, Shri 
More, Shri K. L. 
MUrti, Shrt M. S. 
Muthiah, Shri 
Naik. Shri D. J. 
Nay.r, r .', Su,hUa 
Nehru, Shri Jawaharlal 
Paliwal,5hri 
Panni Lal, Shri 
Pant, Sbri K. C. 
Pltel. Shri Chhotubbai 
Patel, Shri P. R. 
Patil, Shri D. S. 
PatU, Shri1. S. 
PatU, Shri S. B. 
Pltnallt. Shri B. C. 
Plttabhi R ..... n, Shrl C. R. 
PraloP Slnlh, Shri 
Raabunoth Slnlh, Sbrl 
R.J Dlo Slnlb, Sbri 

. Public Undertakings 

R,ng., Shrl 
Reddy. Shri Nua,lmha 
Sc:'n, Dr. Rlnen 
Swamy. Shri M. V, 
Trivedi. Shri U. M. 
Uli,.a,Shri 
Vi.bram Prlsad. Shrl 
Wadiwi. Shri 

• 

Rim Sewlk.. Shrj 
Ram Swarup, Shri 
Rane, Shri 
Rao, Shri Muthyal 
Rao, Shrl Rlmapath! 
RIO. Shri Thirumala 
Reddy, Shri K. C. 
ROJ, Shri Bi.hwan.th 
Samanta. Shri S. C. 
Samnani, 5hri 
Siraf, Shri Sham Lal 
Satyabhaml Devi, Shrlmlti 
Sen, Shri P. G. 

~ , Shfi 
Sha.hi Ranuln, \\hrl 
Sheo Nlrain, Shri 
Shrce Nata,.n D", Shrl 
ShYIIn Kumari Devi. :;h.timat,; 
SIr'lh, Shri n. N. 
Sinha, Shrj Sa.,a NaraYln 
slnhl, ~  Ral11dului 
Sinhuan ,sillih. shri 
Son Ivane, Shri 
SOy, Shri H. C. 
SubramanYlm, Shrl T. 
SWlmy, ~  M. P. 
Thimml'ah. Shri 
Tiwuy. Shri Do. N. 
Tiwary. Shri K. N. 
Ti"'lfY, Shrj R. S. 
Tombi, oS 
Tulaltam, Shri 
Tyali,Shri 
Ulkey, Shri 
Varma, Shri Ravindra 
VecrlbuapPI, shri 
Venkata"'lbl:-alah. shri P. 
Verma, Shri Bahz:ovlnd 
Vida". Sbri aim Hukh 
Ylda'VI, Sbl! B. P. 

----_._--
-One name could not be r .... " .. rlowl. ~ 

'In. There art 
__ , uU ... 

n.c. provides for tbe al-
lowance at a development rebate to 1428(Ai) L.S.D.-8. 



Motion, re: NOVEMBER 20, 1963 Committee on 766 
Mr. Deputy-Speaker: 

the division ia: 

Ayes 29; Noes 124. 

The result of 

The motion WIU negatived: 

)Ir. Deputy-Speaker: Regarding 
amendment No. 23 the Minister t.os 
already made it clear that ~ rules 
will apply. I hope the hon. Member 
is not pressing it. 

The amendment was, by leave, with-
drawn. 

Mr. Deputy-Speaker: Amendment 
No. 24 has already been C{)vered. 
The amendment was by leave, with-

drawn. 

Mr. Deputy-Speaker: Amendment 
No. 25 has already ~  disposed cr. 
We have, ~o, already accepted 
amendment No. 26. Then, there is a 
Goverrunent amendment to the Sche-
dule. I shall put it to the vote of the 
House. The question is: 

That in the motion,_ 

in PART II of the Schedule, 
omit "other than the Public 

Undertakings included in 
Part III hereor'. (27). 

The motion WClS adopted. 

Mr. Deputy-Speaker: I shall now 
put the motion, as amended, to the 
vote of the House. The question is: 

1. "That a Committee of this 
House to be called the Committee 
on Pub)o'c Undertakings be consti-
tuted with ten members who shall 
be elected from among the mem-
bers of this Hous€ according to 
the principle or proportional re-
presentation by means of the 
single transferable vote. 

(2) That the functions oftJie 
Committee shall be: 

(a) to examine the reports 
and accounts Of the Public Un-
dertakings specified in the Sche-
-''''e: 

Public Underlel/dng. 
(b) to examine the reports if 

any, of the Comptroller and Audi-
tor-General on the Publtc Un-
dertakings; 

(c) to examine, in the context 
of the autonomy and effiCiency 
of the Public Undertakings, whe-
ther the atrairs of the Public 
Undertakings are being manag-
ed in accordance with sound 
business principles and prudent 
commercial practices; and 

(d) such other functions vested 
in the Public Accounts Commit-
tee and the Estimates Committee 
in relation to the Public Und",,-
takings specified in the Schedule 
by or under the Rules of Proce-
dure and Conduct of Business 
of this House as are not C{)vered 
by clause (a), (b) and (c) 
above and as may be allotted to 
the Committee by the Speaker 
from time to time: 

Provided that the Committee 
shall not exam ne and inve«tigate 
any of the following matters, 
namely: 

(j) matters of major Govern-
ment policy as distinct from 
business Or commercial func-
tions of the Public Under-

takings; 

(ii) matters of day-to-day a6-
ministra1ion; 

(iii) matters for the conside-
ration of which maehinery i. 
established by any special statute 
under whic:h a particular public 
undertaking is established. 

(3) That the members of the 
Committee shall hold office for the 
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Commitee 1m 

Public Undertakings 
duration of the present 
Sabha. 

Lok 

(4) That in other respects the 
Rules of Procedure of this House 
relating to Parliamentary Com-
mittees shall apply with SUM 
variations ano modifications as the 
Speaker may make. 

SCHEDULE 
(List of Public Undertakings) 

PART I 

(Public Undertakings established by 
Central Acts) 

1. The Damodar Valley Corpora-
tion 

2. The Industrial Finance Corpora-
tion 

3. The Indian Airlines Corpora-
tion 

4. The Air India International 
5. The Life Insurance Corporation 
6. The Central Warehousing Cor-

poration 
7. Oil and Natural Gas Com-

misSl:on. 

PART II 

(Public Undertakings whiCh are 
Government Companies formed un· 

der the Companies Act) 
Every Government Company whose 

annual report is placed before the 
Houses of Parliament under lIub-
section (1) of Section 619A of the 
Companies Act. 1956. 

PART 111 

1. Hindustan Aircraft Ltd.. Ban-
galore 

2. Bharat Electronics Lto .. Banga-
lore 

3. Mazagon Docks Ltd.. Bombay 
4. Garden Reach Workshop Ltd .. 

Calcutta." 
The motion as amended. .~ 

adopted. 
Mr. Deputy-Speaker: Then we 

come to the next motion. There arE< 
1428(Ai) L.S.D.-8. 

(Amendment) Bill 

some amendments to it. Is anybody 
pressing his amendment? 

SIui Su.reDdraDath Dwived,.: I am 
not pressing it. 

Amendment No.3 was. by leave, 
withdrawn. 

Mr. Deputy-Speaker: Shri GIAha 
.d not pressing his amendment. 

Amendment No. 1 was, bll leave, 
wtthdmulYL. 

Mr. Deputy-Speaker: Shri Chatur-
vedi is not here. I shan put his 
amendment to the vote of the House. 
The question is: 

That in the motion,-

JOT "five members" I'Ub'titute 
"six members". (2) 

The motion was negatived 

Mr. Deputy-Speaker: I shall now 
out the original motion to the vote of 
the House. The question is: 

"That t,his House recommends 
to Rajya Sabha that Rajya Sabha 
do agree to nominate five mem-
bers from Rajya &abha to associate 
with the Committee on Public 
l1ndertakings and on the constitu-
tion of the said Committee to com-
municate to this House the names 
~  the members so nominated by 
Rajya Sabha." 

The motion waR adopted. 

16.10 hra. 

INCOME-TAX (AMENDMENT) 
BILL 

1'he Minister of PlaDDin&' aDd MlDIs-
ler In the MinIstry of Finance (Shrl 
8. R. Bbagat): Sir, I beg to move: 

"That the Bill further to amend 
the Income-tax Act, 1961, be 
taken into consideration." 

'\. hon. Members would be aware, the 
'ncomc··tax Act provides for the al-
lowance of a development rebate to 




